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SHRI B.' SATYANARAYAN REDE S -
(Andhra Pradesh): Sir, there has been large-
scale damage, not only in Delhi, but in
Haryana and. other place,. This should be
allowed to be mentioned in the House so that
Government can take appropriate measures.
(Intemiptions)

MR. DEPUTY CHAIRMAN: These are
examined hy the Chairman. Some Special
Mentions are accepted by the Chairman -
arid some are not accepted. This comes
under the category not accepted.

SHEI B. SATYANARAYAN RED-' DY:
This should be allowed tomorrow. This is an
important matter.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (RAJYA SABHA) (SHRI
SITARAM KESRI): Mr. Reddy, you can
again request the Chairman. . .

SHRI B. SATYANARAYAN REDDY;
You can use your good offices.

SHRI SITARAM KESRI: In
remark. ..

this any

SHRI B. SATYANARAYAN REDDY:
No remark, if ou are mistaken. There is no
remark.

SHRI SITARAM KESRI not
at all mistaken: Mr. Reddy, I suggest to you,
I request you, if you want any question to be
raised in the House, you can take permission
from the Chairman and then you can do it.
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MR. DEPUTY CHAIRMAN:  Shri
Madhavrao Scindia to move the Resolution,
and the Bills.

I. RESOLUTION RE; RECOMMEN-
DATIONS CONTAINED IN THE THIRD
REPORT OF THE RAILWAY
CNVENTION COMMIT- TEE, 1985

1l. THE APPROPRIATION (RAILWAYS)
BILL, 1986

111 THE APPROPRIATION (RAIL.
WAYS) NO. 2BHLL, 1986

IV. THE APPROPRIATION (RAIL-
WAYS) NO. 3BDLL, 1986

THE MINISTER OF STATE IN THE
DEPARTMENT  OF RAILWAYS
(SHRI MADHAVRAO SCINDIA): Mr.
Deputy Chairman, Sir, I will first move
the Resolution. Sir, 1 beg tomove.

"That this House approves the re-
commendations made in paragraphs 10 to
13, 15 and 16 contained in the Third Report
of the Railway Convention Committee,
1985, appointed to review the rate of
dividend payable by the Railway
Undertaking to General Revenues as well as
other ancillary matters in connection with
the Railway finance and General Finance,
which was presented to the Parliament  on
the 21st February, 1986."

Sir, by a Resolution adopted by the Lok
Sabha on the 20th March, 1985, and concurred
in by the Rajya' Sabha on the 28th March,
1986, the Railway Convention Committee,
1985. was constituted on the 21st May, 1985.
The Committee was appointed to review the
rate of dividend which is at present payable by
the Railway Undertaking to the General
Revenues as well as other ancillary matters in
connection with the Railway Finance visa-vis
General Finance and make recommendations
thereon, for the 7th
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1985—1990. The
subjects for ex-

Five-Year Plan period,
Committee selected 16
amination, covering various facets of
railway working and report thereon in a
phased manner after consideration of
memoranda by the Department of Railways.
The Department of Railways submitted an
interim memorandum requesting the Committee
to permit the continuance of the financial
arrangements between the  Railways and the
General Finances as  recommended by the
Railway Convention Committee ( 1930 for
the years 1985-86 and 1986-87 pending their

final recommendation  for the  Seventh-
Five Year Plan. The Railway Convention
Committee 1985, have since considered

the interim memorandum and have agreed to
the proposals made therein by the Department
of  Railways, subject to retrospective
adjustments after the Anal recommendations of
the Committee are availabe in due course.

With these words, I commend the
resolution for the consideration of this
House.

Sir, 1 move:

"That the Bill to authorise payment and
appropriation of certain sums from and out of
th, Consolidated Fund of India for the services
of the financial year 1986-87 for the ' purposes
of Railways, as passed by the Lok Sabha, be
taken into consideration."

Sir, 1 also move:

"That the Bill to authorise payment »nd
appropriation of certain further sums from and
out of the Consolidated Fund of India for the
services of the financial year 1985-86 for the
purposes of Railways, as passed by the Lok
Sabha, be taken into consideration." Sir, T
also move-.

"That the Bill to provide for the
authorisation of appropriation of moneys ont
of the Consolidated Fund of India to meet th,
amounts spent on j certain services for the
purposes of 1 Railways during the financial
year ended on the 31st day of March, 1984 in
excess of the amounts granted for those 1
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services and f°' that year, a; passed by the
Lok Sabha, he taken into consideration."

The question were proposed.

*SHRI DEBENDRA NATH BARMAN
(West Bengal); Mr. Deputy Chairman,
Sir, the Hon. Railway Minister have
moved three Appropriation Bills, namely. Bill
No. 20 of 1986, Bill No. 21 of 1986
and Bill No. 22 of 1986. Through these
three Bills the Government has demanded for
appropriation a sum of Rupees thirteen
thousand two hundred eight crores fifty-four
lakhs fifty-two thousands nine hundred and
fifteen. With  this huge amount of
money, what developments the Government
will bring about in the railway service?
Today demands are being made for the
construction of new railway lines in all part, of
the country. The backward areas in our
country are devoid of railway communication
facilities. It is, therefore, essential that all
backward areas in our country should be
provided with a net work of railway
lines. Without railway = communication
facilities back ward areas cannot develop
industrially and without industrialisation the
standard  of life of the people of those areas
will not improve. I especially invite the
attention of the Hon. Minister to this matter.

It i found that railway trains are always
over-crowded. Tt is due to the fact that there
is a serious shortage of trains. Tt is also a fact
that ther, is no cleanliness in the trains.
Shortage of. drinking water

also a problem there. The food, being
supplied to the passengers, is of low standard.
That food is also not given in sufficient
quantity, although the Government has
increase” the price of il.

In the present Railway Budget the Gov-
ernment has proposed to construct new rail-
way lineg only upto 62 Kms. Thig pro-, posal is
very surprising when there is * great necessity
to construct new railway lines in various parts
of the country. The Government laid the
foundation stones for the construction of new
railway lines in many places. In the cas, of
West  Benaal the Government gave
assurance.

#English translation of the original speech
delivered in Bengali.
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[Shri Debendra Nath Barman] that new
railway lines would be constructed from
Digha to Tamluk and from Baj-baj to
Namkhana. But unfortunately, the
Government is not fulfilling those assurances.
I hope, the Government will take early steps
to start all the projects for new railway lines.

The condition of railway servic, in North
Bengal is very bad. The other day I heard from
the Railway Minister that a super-fast train
like Rajdhani will be introduced from Delhi to
Guwabhati. I thank th, Hon. Minister for the
introduction of this new train. I would like to
know from the Hon. Minister what are the
stations af which thi; new train will stop? I
demand that this new train should stop at New
Coochbehar Railway Station. Thi; new train
will strengthen the communication links
between Delhi and North Eastern region. But
there is single line from entire North Bengal to
Guwabhati. Trains 'ike Kamrup Express, Janata
and Darjeeling Mail together with goods trains
are running on single track. I, therefore,
demand that single line between North Bengal
and Guwabhati should be doubled.

These days railway accidents are taking
place very often. Consequently, many
passengers are losing their lives. In many
places goods traing derail and, as a result of
which, the movement of the passenger traing
are obstructed. Therefore, old railway tracks
and old coaches are required to be replaced.
There is a serious shortage of wagons in the
railways. In the entire North-Eastern region
the public distribution system i; very much
affected due to serious shortage of wagons.
Commodities like cement, petrol, kerosene and
coal are distributed to the public through
rationing system but these commodities are not
reaching the concerned places in the North-
Eastern for want of Tequired number of
wagons. Consequently, the consumer suffer
very much. I, therefore, demand that the Hon.
Minister should provide adequate number of
wagons not only to the North-Eastern region
but also to other parts of the country go that th,
public distribution system can be maintained
throughout the country on a cotmd footing.
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Road transport is carrying goods for ther.
various backward areas in our counrty. If
daily necessities of life are carried through
railways to the backward the consumers in
those areas can get essential commodities at
cheaper rates and also in time. So, I do not
understand why our backward areas are not
being provided with railway lines? I feel that
the Government i not constructing new
railway line, in the backward areas iu order to
enable the private road transport operators to
fatten themselves with rich profits.

Now-a-days Computer has been introduced
for reservation of tickets. But Computer is
creating confusion for the passengers. Even
Members of Parliament are suffering on
account of mistakes, made by the Computers.
Ifa lady Member of Parlament i allotted a
lower berth, she finds, while undertaking the
journey, that she  has been allotted an
upper berth. We are-not opposed to the
introduction  of modern machineries like
Computers. Tn socialist countries these types
of latest machineries are used to reduce the
burden of manual  labour of workers
and also to enable them to complete their
work quickly.  But in our country we have
crores of unemployed people. We are using
Computers  in the interest  of earning
more profits. These =~ Computers  have
rendered crores of people  jobless.  They
have stopped the further growth of employ-
ment opportunities. So, we oppose the
introduction of Computers from this
point of view.

Eleven hundred members of Loco
Running  Staff have been  retrenched
from their services. I would request the
Railway Minister to take them back in
their jobs.

I would again request the Railway Minister
to construct more new railway lines for
various parts of the country. I would urge
upon him to provide railway connection to the
backward areas of our country. I will also
request him to replace the old coaches with
new ones. I would further request him to
arrange for more wagons so that Public
Distribution System for
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essential commodities can be run on efficient
lines. With these words, I conclude.
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[ Fexma wim]

Faamfa fadia smm & =
1985 =% ¥F T3 Argd 27 {0,
T 97 F e 0 oS 57 Lo
1984 20 47 WIET T3 [T W
FLL AN, e e FEOF ST A0
fii 1985 % ag 5 ArEn ST VT
q9 AT war IAE ...

Al Fear WA AT (I TEA)
CEIE T i g AL L
T

o WEIR v - Teh sa iR
T AT B w0 qOEs, 4w
ST 12 FA0T AT ATNE] G TEN
2, UEYE, e, 3@ &6
T390 das 5 T3 AET v S
g e ad TagTE w0 AR T,
Afea miemgr o owzd ww FE AT
TTTE AT WS A FOMETE AT
wis A 2, gfoppaEn aprans,
IFieqi, 5T ¥ AV TAAATS 7
rfzms o wigawa § 1 39 ArTm
WA SST 2 W R G
AT T &
T AT §OPET BT
qeHT 7 AT WA
RdT F3R S A Wi i A
HE O TARARE A AT 7 A
SO GO I v O e e e [
wATia B ar I v awiTar i
fagme 9= w7 o =T )

MR DEPUTY  CHAIRMAN. Two
mimnites. Mol more Ihan | st

sEEAT AT O =y A OZ,
WY WET 4T T, OAET NaY i

NgET, T 74T SEEaIE qranl #
150 #er2 ¥gAT TAET @ 85T 50
7T ENGl TA AT| W AW o @l
AT T 5 #1w ¥ 140 0%
BT T ¢ 0 AT 150 WIS T
HOFEAT 1wt AE W # wam
F1 ¢ M se-nEn OREET T O
B ORETE G4 | AT T HTR-TEd
SITET W HTE 700 ¥OTEORYTomT
A AT T e W wET Z I a4
700 9772 B A AN OWIT UWH
THOET 9% T WWT 1400 w98

[RAJYA SABHA | (Railways) Bill, 1986 192

T ZT WA AT FEZ WE A
BN ) WTTA ®AT 150 FAOT 44
VAT qEANIT A 0 TET ¢ d
yie w2 wmEar g B oag e
AEATH 7 A war v A 5 frdeaw
a1 g, onfan sy 7
Fa7E WERY of gAuEs e A
Ta3Ty %0 Mg [ aems & qress
0 A AT F WeRR § el
ffgar o, &0 a9 ofr 7 f5iE
Fear AEm F wreAadT wEe
% faw et S i Waw A
FF 700 FAZ YY) TET a7 )
oy WAl & oAavg F Wit o faa
T 1+ 1 O O O
FAN A TR A wwAems wer g
ERRCTESIU I E R i o B S
|

t

sl

SHRI ALADI ARUNA  ALIAS V.
ARUNACHALAM (Tamil Nadu): Mr.
Deputy Chairman, I would like Io say
words on the  Appropriation  Bill
and the recommendations of the Third
Report of the Railway Convention
Committee Presented to Parliament on
2Ist February, 1986. From the incep
tion the Ministry of Railways was
functioning  independently and  effect
ively. Unfortunately since 1984 three
independent Ministries—Railways,
Civil Aviation and Shipping—have been
amalgamated into one unit, viz. the Ministry
of Transport. The merger of the fliree
Ministries is unwarranted and unwise. It
would affect their fruitful performance. [ am
not questioning the propriety of the Gov-
ernment regarding introduction of any
Ministry or abolition or bifurcation, rt
is the prerogative of the Government. T
know. But the duty of a responsible Member
is to point out the merits and demerits of the
administration. It is true that the
Transport Ministry is designed on the pattern
of som, Western countries. But then in
those countries the responsibility of tho
Government is very less. Mostly transport
is under the absolute control of private
agencies rather than Government. The
responsibility  of thi
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Government is only to formulate the policy
and the principle. But in our country with the
exception of shipping all the responsibility
rests with the Government. It is not an easy
task to control them under a single Ministry.
Thereforo, 1 request the Government that
bifurcation of the Ministry is necessary as it
was functioning earlier

The Ministry of Transport has claimed some
credit for its effective performance in net
tonne kms per wagon per day, net load of
freight traffic, passenger traffic, etc. It seems
“bat our Minister has been quite complacent
with his performance. But in Ttality in most of
the areas the performance of the Ministry is
quite far from satisfactory. Now we are in the
first year of the Seventh Five Year Plan. The
balance sheet of the Sixth Five Year Plan
clearly exhibits our genuine "efficiency and
endeavour". Under the Sixth Five Year Pian
the Ministry of Railways programmed to
renew the track to the extent of 14,000 kms
but the completion of work is only 9541 kms.
Similarly, the Sixth Plan envisaged
electrification of 2800 kms against which our
achievement is merely 1522. So, in important
sectors our achivement has not at all been
satisfactory. The inefficiency of the railways
in the lower levels has enlarged in the area of
ticketless travellers. The number of ticketless
travellers was 42.77 lakhs in the year 1982-85,
it increased to 61.67 lakhs in the year 1983-84,
then it further enhanced to 67.71 lakhs in the
year 1984-85. This year also it has been
accepted by the honourable Minister in his
speech that the number of ticketless travellers
has increased by 14.2 per cent. In the
circumstances, an educative progranv-me is
necessary, not to the public but to the officers
at the lower levels.

It hag been proudly mentioned that there is
an increase in the average distance travelled
from 67 kms to 68 kms. That is there is only a
1 km. increase. But the honourable Minister
has failed to mention that the growth rate has
declined. From the year 1980-
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81 to 1981-sz, the growm was Then, from the
year 1981-82 and 1982-83, the growth rate has
been 2.5 km. Then, in the year 1983-84, Sir, it
was 4.9 kms. But last year, Sir, the growth
rate declined to 1 km. But the Minister has
proudly mentioned 67 or 68.

Then, Sir, with regard to the deve
lopments in the Railways like forming
BG lines, conversion of gauges, track
renewals,  electrification  projects  and
other projects, expansion schemes, etc.,
I have to mention that Tamil Nadu has
been greatly neglected by the Ministry
of Railways. I may remind this House
that despite adequate infrastructural
facilities been available there and des
pite  other resources being available
there and despite the co-operation of
the State Government, the Ministry of
Transport d'd not want only come for
ward to expand the Integral Coach
Factory at Madras which 1is creating
a record production and profit which
is a remarkable achivement. Instead,
Sir, the Ministry has decided to open,
another coach factory at Kapurthala
at a cost of Rs. 1,080 crores with a
capacity of 1000 coaches

SHRI MADHAVRAO SCINDIA: It ia
only 180 crores.

SHRI ALADI ARUNA alias V,
ARUNACHALAM: Yes, it is Rs. 180 crores.
Thank you. Sir, the Integral Coach Factory at
Madras has been functioning for the past thirty
year. The installed capacity is less than 800.
But it is producing much more than that. When
our State Gov-rnment is prepared to co-operate
and when other facilities are available, the
Government is starting another factory m
Kapurthala with a political motive. Instead of
implementing the expansion of the Integral
Coach Factory at Madras, Sir, opening of
another factory at Kapurthala is politically
motivated. The leaders who lavishly speak of
national integration, national unity, national
spirit, national sentiments,. are mostly, in
practices, are more parochial and narrow-
minded than the regional leaders.
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[Shri Aladi Rruna alias V. Aruna-chalam] Sir, I
am pleased to state that a pro-rision oi Rs.
370.50 crores has been made for new aries,
for the restoration of dismantled lines, for
electrification ~ projects and  for metro-
politan  piojects. But it is painful to
mention that out of this amount of Rs. 370
crores, Tamil Nadu is getting merely Rs. 11.50
crores.  Sir, this is a very poor and meagre
amount for the projects including the Karur-
Dindigul project and the Madras rapid transit
system project in Madras City between Madras
Beach and Luz. It has been mentioned by our
Minister that there is a significant progress in
the working of the Karur-Dindigul  project.
But, Sir, this is misleading statement. The
implementation of the project is just crawling
due to paucity of funds. The adoeation of Rs.
3.8 crores is  very meagre. In spite of the
repeated demand by the State Government
and the other agencies, the Government has
so far not come forward to complete the work
within a spicified period. Similarly, the
allotment for the Madras rapid Transit System in
Madras city between =~ Madras Beach and
luz  is quite insufficient. The amount
required is Rs. 53.46  crores,  but  the
present allotment is only Rs. 4 crores. If any
important project is to be undertaken in a city, it
should be completed quickly because it
affects the entire transport system in the city.
Therefore, this must be competed  within
two or three years.

Now, Sir, I would like to say something
about the facilities of train services. I must
thank the Minister for changing the schedule
as far as the Tamil Nadu Express is
concerned.

MR. DEPUTY CHAIRMAN: Please finish
quickly.

SHRI ALADI ARUNA alms V.
ARUNACHALAM: Of course, the Tamil
Nadu Express Is starting at a convenient time
at Madras. But, Sir, from Delhi, it is not
leaving at a convenient time. Definitely it is
not convenient. It is starting at 11 o'clock at
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night. It shouid be advanced to ©
o'clock.

About 200 passengers, belonging to
Tirunelveli, used to travel from Bom
bay to Tirunelveli by the Jayanti
Janata Express, Dn 81, which is run
ning between Bombay VT and Kan
yakumari. After the arrival of the
train, thes<! passengers have to get
down to catch buses and they have to
face many difficulties.
So my suggestion is that

two more second class sleeper coaches may be
attached with the Jayanti Janata Express
exclusively for Tirunelveli passengers and
those coaches may be detached at Nagarcoil
and' thereafter they may be attached with any
passenger train from Nagarcoil to Tirunelveli.

Sir, owing to heavy flood, the operation of
Janatha Express running between Madras and
Tuticorin was suspended before six months.
Now the service has been restored, but not as
it was earlier. But the service has been
restored up to Madurai. I request the Railwkay
Minister to extend the service up to Tuticorin
as it was available in the past. MR. DEPUTY
CHAIRMAN: You can resume your speech in
the afternoon. The House is adjourned tih 2.30
p-m. The House then adjourned for lunch at
thirty-one minutes past one of the clock.

The House reassembled after lunch at thirty-
three minutes past two of the clock, Mr.
Deputy Chairman in the Chair.

MR. DEPUTY CHAIRMAN: Mr. Aruna
Aladi, you have to resume your speech.

SHRI ALADI ARUNA alta, ARU-
NACHALAM: The time schedule of Neilai
Express  from  Tirunelveli is  quite
inconvenient. It starts from Tirunelveli at 6.30
p-m. and reaches Madras next day after 10.00
o'clock morning. Because of this late arrival,
entire morning hours are wasted for finding
lodges and other purposes. The time schedule
of the Nellal
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Express No. 120 must be advanced to 4.30 or
5.00 p.M. SO that the train will reach Madras
before 9.00 A.M. the next morning.

As far as Tamil Nadu is concerned,
development in Railways is not at all
satisfactory. Either taking up the new projects
or extending the existing ICF or increasing
the electrification or conversion of metre-
gauge to broadgauge and construction new
lines, our demands are mostly neglected by
the Ministry. With these words, I conclude.
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SHRI RAMANAND YADAV: Because of
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SHRI BISWA GOSWAMI (Assam): Mr.
Deputy Chairman, Sir, the stat« of the railways is
not at all satisfactory. When the demand for the
Railr way lines has been increasing, the railways
have suffered from a prolonged period of under-
investment and neglect. Replacement of wagons, |
track etc. have posed a serious problem. Most of
the workshops are over 80 years old, and they
need replacement and modernisation. The Sixth
Five-Year Plan envisaged 14,000 km. of track
renewal against which only 9,541 km. were
renewed. After the freedom of the country only
about 8,000 km. of new railway Jines were
constructed. The Sixth Five-Year Plan provided
the target for acquisition of 1 lakh wagons
including replacement requirement of 60,000
wagons, but actually the number of wagons
acquired is 73,026 and the number of condemned
is 83,916.

Sir, regarding electrification, I would iike to
say that electric traction is the cheapest mode
of transport But up to 31-3-1985 the Indian
Railways had electrified about 6,440 route
km. Pir. in 1986-87 only 730 route km. are
proposed to be electrified. This is totally
inadequate.

The performance  of the railways must be
imoroved, and it is very crucial for the
development of the economy of the country.
Failure to bring the ~ raihvavs up to the mark
will mean disruption in the economic activities

of the rnnnt**y, and infrastructural
bottlenecks will be there. There'i'e, q{;
nfmnst attention should be given +o 'eveioi

the railway sys-tem in the conntry. Tt
should come un to t¥ie mark pnn" meet the
requirements of t"e situation.  Sir. the present
the of affa'rs m the railways is not at all
eneonr™Mjr,” .11 it has failed to grow >"oord'n?
to the needs of t*.n time. Unless effective stens
are taVen to jrr..nro"the efficienv of the railways
by renewal and replacement of tracks, ro’in?
stock and ele?t-ifla-tion  and  exnan<n'on
and mon'<=rni<;a-tion a time will come when
the economic  activitv  of the country will
come to a still-still.
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Sir, side by side, safety, security and
prevention ot corruption, pilferage and theft
also must be taken up in right earnest The
other day while replying to the Railway
Budget, the hon. Railway Minister criticised
the former Janata Government and put the
entire blame on the Janata Government as if
the present state of affairs in the Railways
was because of the Janata Government. It is
in everybody's knowledge that the Janata
Government was in power only for a short
period whereas the Congress had the
privilege of being in power for a long
uninterrupted period except when the Janata
Government was in power. Therefore, if the
Railways have not improved it is the
Congress Government which is to be
beamed and not the Janata Government. I
am saying all these things not to score any
point over the Railway Minister, but to say
that the present state of affairs in the
Railway system is because the Congress
Government had not been alive to the needs
of the country. Unless it does so, no useful
purpose would be served by putting the
blame on this party or that party.

I wouid like to say a few words regarding the
performance of the Janata Government. The
Janata Government had two successive surplus
Railway Budgets. It must be noted that this was
achieved without increasing fare and freight
charges and there was 6 per cent increase in the
passenger traffic and a net tonne kilometre in-
crease by 3.83 per cent. It was the Janata
Government who wanted to introduce long-
distance trains as single I class trains with
second class fare and flrst-"lasS facilities.
During that period as many as 280 trains were
introduced since Apri; 1977. The output of the
three production units of the Railways was
higher in 1977-78 by Rs. 14. 48 crores.

I would like to refer to the Economic Survev
of 1P80-81 wherein it had been stated that the
freight movement ) had declined to 193
million tonnes in  j 1980 from 213 million
tonnes in 1977.
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These figures nave not Deen manuiac-tured by
me, but have been mentioned in the Economic
Survey of 1980-81. I have highlighted these
things because there has been a tendency of the
present Government to put the entire fcuanae on
the Janata Government which was in power
only for a short period. Taking that plea they
want to get away with all their shortcomings.

I agree that there has been some
improvement in the performance of the
Railways last year. The increase in net tonne
kilometre and the fulfilment of the targets by
production units was there. I congratulate the
hon. Railway Minister for that.

Now I come to my region—North-Eastern
region. At the outset I would like to
congratulate the hon. Transport Minister for
declaring the introduction of a new Rajdhani
type superfast train between Guwahati and New
Delhi. I had raised this demand last year in the
House and I am glad that this demand has been
fulfilled. I congratulate the hon. Transport
Minister for this. It has been said that it will be
a Raidhani-type superfast train. I would like to
urge upon him that in the nearest future it
should be converter! into a full-fledged
Rajdhani Express. Sir, great injstice has been
done in so far as completion of the ongoing
projects in the North Eastern region is
concerned. The conversion of metre gau<?e into
broad gauge from Guwahati to Dibrugarh and
rai'-curo-rnad bridge a"ro=s Brahmaputra at
,Tyni"tinia will be delayed very much. Out of
the estimated cost of Rs. 117.34 crores oniy Fs.
1 cro-e has been sanctioned for the year 1986-
87. which is verv meagre for the construction of
B.G. line from Jogighopa to Guwahati In this
manner I do not know when the conversion of
metre gauge into broad gauge from Guwahati to
Dibrugarh and rail-ctmn-road bridge at
Jogighopa will be completed and the B.G. line
from Jogighopa to Guwahati will be
constructed.
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(Shri Biswa Goewami) way system in the North Eastern region. I request
The Railway Ministry has not taken ny the honourable Railway Minister to increase the
decision to implement the scheme ar six allotment of funds for construction of rail-cum-
new railway lines connecting 11 the capitals road bridge at Jogighopa. I 1 hope our Railway
of the region. Even tie funds were provided Minister will take * note of these demands and

by the North Bastern Council for this consider them favourably. Thank you.
scheme to arry out the survey work. I think

he survey work has also been completed SHRI JAGESH DESAI (Maharashtra): Mr.
and the Government is yet to ake a decision Deputy Chairman, Sir, an efficient experienced
in this matter. I re-mest the Railway Minister when assisted by a dynamic, young and
Minister to imple- j nent this scheme as energetic State Minister can produce results and
early as possi-}le. that is in a nut-shell; and that is the working of

the failway Department for the year 1985-86. Sir,
under the leadership of Shri Bansi j Lalji ably
assisted by, Shri Madhavrao Scindiaji the
working of the Railway Department bas
improved a lot.

Sir, in the past I made a demand
that there should be a fast passenger
train between Dhubri and Dibrugarh 1
to cater to the needs of the passengers I
of the State. At present the local pas- i

sengers are not getting the facility of m
travelling by train because most of I will not go into the details of the figures about
the trains are long distance trains. the implementation of the works. But I wih give
Therefore, this demand should be only two instances regarding the improvement
fulfilled. Iand efficiency in the Railways. Sir, the freight
traffic in the first nine months of this year as
Similarly, a local passenger train should compared with nine months of the previous year
be introduced between Bongai-goan and has gone up by 16 million tonnes. In terms of net
Guwabhati to serve the i_nterests of the offlee- tonnage kilometre per wagon per day, it has
goers to Guwahati. (Time bell rings) T will increased by 10.5 per cent. That means, now the
take only one minute. same number of wagons for the same time are

carrying 10.5 per cent more freight. And to this
extent the revenue of the Railways from freight
has increased. Secondly, the output in terms of
passenger-kilometres and freight-tonne-
kilometres per worker, which was 2.55 lakh
traffic units in 1984-85, has gone up to 2.65 lakh
units in 1985-86. That means, there Is a rise of 4

Before I conclude, I would like to
make one very important point. In the
North  Eastern region the entire rail
way land is under illegal encroach
ment and whenever any attempt is 1
made to evict the encroachers some
body from  there  approaches  the

Honourable Railway Minister and he per cent. That means they have taken optimum
stays the order. It has been reported work from the wor}(ers. And be.cause of tbis
in the newspapers that the Railway efficiency, the working of the Railway Depart-
Minister has recently stayed an evic ment has improved.

tion order in the Maligaon-Pandu

area. 1 would like to know from the As regards the surplus—I would not say
honourable Mir'ster as to whether it 'profit'—it was estimated at Rs. 74 crores, but it
is the policy of the Government to has gone up to Rs. 85 crores, and this is after
encourage illegal encroachment on the providing for depreciation. And what is

railway land. Will they ever try to
evict the encroachers or not? 1 would
like to have an answer from the
Minister.

I would again like to emphasise on the
necessity of giving greater attention for the
development of the rail-
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the amount of depreciation provided? Just
now the hon. Member, Goswamiji said that
during the Janata rule, they had not raised the
fare and they had shown a good working of
the Railways. Yes, they might not have raised
the fare. But what about the wear and tear of
the railway track? And what depreciation did
they provide for that purpose? It was merely
Bs. 180 crores. And because of this, they
might have been showing profit. But it was
not correct profit. Always on the basis of the
fixed assets, you have to provide for
depreciation. They had not increased the tare,
but they had ahowed the track and loco-
motives to become completely just like scrap.
That has been avoided now. That is why in
1984-85 there was provision for the
depreciation reserve fund to the extent of Rs.
850 crores. In 1985-86, it was Rs. 920 crores.
And this year they have provided Rs. 1,250
crores. And after that, they are showing
surplus. It is necessary that you should
provide for depreciation. And from that, you
must add to your equipment, renew tracks,
etc. That is what this Government wants to do,
so that there are no accidents.

As regards the total block assets as on 31-3-
1986, it is Rs. 8,890 crores.— buildings,
locomotives and ail that. On that, the
depreciation that has been provided for is Rs.
1,250 crores, that i$ 12.5 per cent. Never in
the history of the Railways has this type of
depreciation been provided. And this has to be
continued. You have to mobilise resources. In
the Sixth Five Year Plan, you had to generate
42 per cent internal resources. Now you have
to increase it to 50 per cent. I am sure that if
this tvne of imDlementation is done, the
Hallways wiK have adeauate funds in the
Seventh Five Year Plan.

The Railways have also taken care of their
workers. Last year for staff quarters thev had
provided Rs. 13 crores. Th's year it has been
raised to Rs. 25 crores; so it is double.
Simi-
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larly for staff amenities, last year tne
provision was Rs. 9 crores. Now it is Ks. 17
crores. That means, they want to take work
from the workers and at the same time, they
want to give them amenities, including
housing. This is what should be done by the
Government and I am very happy that under
the leadership of Bansi Lalji, these things are
being done.

As regards the problems of Bombay, just
now Yadavji had said that about 20 lakhs of
people from North India are in Bombay.
Every body comes to Bombay, from your
Kerala, Sir, from Bihar, from Andhra, from
Tamil Nadu, from everywhere because
everybody wants to have his "roti". They have
to go in search it it to some place. Everybody
has a right to go anywhere. But at the same
time problems are created and we have to see
that those problems are solved. I will give you
some figures. In 1950-51 suburban passengers
were 412 million. In 1984-85 tlieir number
went up to 1908 mi'lion. The riso is five
times. As regards the non-suburban traffic in
1950-51 it was 872 million; in 1984-85 it
increased to 1472 million—increased only by
70 per cent. This shows that the suburban
passengers multiplied five times. Yet, no
addit'onal trans are provided; overcrowding is
increasing. If you cannot give other tra'ns in
Bombay—I had time and again requested In
this House—at least increase the number of
coaches from 9 to 12, ons-thhd more number
of coaches, so that passengers can travel a
little comfortably and to that extent
overcrowding can be reduced. No, noth'ng has
been done so far. The Railway Reforms
Committee made the suggestion in 1983 I
repeat my request to tho honourable Railway
Minister, if you cannot increase the number of
trains, at least accept the only other solufon of
havine twe've carriages instead of nine, an,i
for that purpose if you have to deve-lon the
infrastructure bv wav of foneer platform”, that
can be discussed and talcen un. But some
solution ha, pot to be found for reducing the
overcrowing ‘n the trains in Bombay.



219 Appropriation

[Shri Jagesh Desai]

As rssards the metro railway. I have nothing
to say why you have given Rs. 84 crores to
Calcutta, I have nothing to say why you have
given Rs. 4 crores to Madras or why you have
spent al! you required for Delh. They are also
metropolitan cities. ~ But why thi kind of in-
justice to Bombay? In Delhi they spent Rs.
32.13 crores; the project is almost
completed.  In Calcutta they hav, spent Rs.
382.35 crores, and this year's Budget provision
is Rs. 84 crores. What was required has been
Riven to them. In Madras also Rs. 7 89 crores
ha; already been spent and this  year's
provision is Rs. 4 crores—22 pe, cent
allocation has been done.  But what about

Bombay? 1 ani very sorry to have to point out
this injustice to Bombay. = Bombay is the
financial ~capital of this country. Bom-

bay gives you most of the revenue,
income-tax excise, corporation tax. And yet
Bombay is neglected. 1 am sorry to give the
figures. In Bombay for Man-khud-Belapur
the total amount <pent is Rs. 4.71 crores
and this year the Budget 'provision is  Rs. tO
lakhs—a huge amount of Rs. 10 lakhs!
(Inwrniption) + Maharashtra Government has
writen ?ay-Mifr we are prepared to float
debentures through CIDCO for Rs. 80 crores.
The estimated cost is Rs. 160 crores.
They said we will float debentures for Rs. 80
crores and asked the Ministry of Railways to
give the remaining  so that the congestion in
the city of Bombay can be reduced in new
Bombay with a rapid and cheap transnort.
The-i only the problem can be solved.
Therefore, nlease don't be sati fie,-) with
eivirm hj«t Rs. 10 'akhs. At thi.; rate 't will
tak<> 200 years to complete th'q nroiect.
Similarly, for Bandra-Andheri Rs 1 .85
crores has been spent and  thi, year's
allocation is only Rs. 1 crore. The total cost
estimated is Rs. 50 erores. At this sneed when
are you going to complete "t? When the State
is prepared to float debentures to the extent of
Rs. 80 crores, please sive us Rs. 80 crores in the
Budget. T, th» Seventh Plan the total
a'locat'on for metro railway is only Rs. 400
crores And. Sir, it apnears to me that
everything will be given to West
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Bengal because for the Metro Project ttus year
they have g ven Rs. 84 crores and last year
also they had given something like that and
totally you are giv'ng everything to West
Bengal and nothing will remain. I do not mind
your giving money to them. You have to give
to them and you have to increase the allo-
cation also. But this Bombay problem also
will have to be solved

MR. DEPUTY CHAIRMAN; Pten«* try t°
conclude.

SHRI JAGESH DESAI. Yes, Sir, I an
concluding.

SHRI NIRMAL CHATTERJEE (West
Bengal): It is because in West Bengal
Communists are there!

SHRI JAGESH DESAT. No. They are
giVng only to the non-Congress (I) Go-
vernments and they are not giving anything to
the Congress (I)-ruled States. They are
discriminating against us.

SHRI NIRMAL CHATTERIJEE. In
Calcutta, they are giving money for the
underground Railway project. You believe in
underground things?

SHRI JAGESH DESAL Sir, even in the
Plan document they have said 'one thing
which I would like to quote. I wouM like to
quote the exact words-.

"In the case of suburban servives the major
thrust would be reduce the excessive over
crowding on commuter service"

But what action has the Government taken in
this regard and how murh money they have
provided for Bombay to solve tbis problem? I
would like the honourable Minister to
answer these questions.

Sir, I am very sorry to read from rhe
newspapers that they are poin? to appoint
agents for purposes of reservaton. Why do you
want to appoint agents? I am not able to
understand. If you wani f& se'l eoods which
cannot be sold, vou caw appoint agents. But
here people cannot get reservation ,t all and yet
you aro aonointin<i aeents. So. T wvrld like to
know from the honourable Minister what the
rationale behind this and what the view of the
Government 1$ this regard
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I would like to caution the Government that if
thig is done, the ordinary people will not be
able to get reservation and only the tourists,
who are doing the booking through the agents,
will get the reservation. Also, during the peak
periods, ordinary people will not get
reservation at all and there will be
blackmarketing and there will be corruption.
As such, T would like to know from the
honourable Minister why thi, i; being done
and I would like the Minister to clarify this.

Sir, I have only two small point more and I
will mention those points in a nulshell. Sir,
there is a train from Indore to Bombay and
there is a train from Bombay to Indore. When it
comes from Madhya Pradesh, the first station is
Dahod and that is in Gujarat. But the train does
not stop there. From Bombay side. Sir, the
Indore Express also does not stop at this
station. This is an adivasi area and it has a
population of one lakh or io. From Rajasthan
and Madhya Pradesh, buses come to this place
and if this train stops at thiy station, you will be
ab'e to serve the people of Rajasthan and
Madhya Pradesh and also the people of the
State to which I belonged earlier, but not now.
Then, Sir, at this place, there is a loeo
workshop. This is an aadivasi area. Enough
laiy is availab'e and infrastructure i there. This
workshop has been there for the past over thirty
years and yet, Sir , there is no expansion at all.
I would like to suggest that something should
be done in this regard so that the adivasi people
living there can get employment.

MR. DEPUTY CHAIRMAN; Please come
to your last point.

SHRI JAGESH DESAL I am coming to the
last point, Sir. Sir, I think you would have
travelled in the Rajdhani Express and I hope
you would hav, tasted the curd that Is
provided therein.

MR. DEPUTY CHAIRMAN; That keeps
on changing.

SHRI JAGESH DESAI: Sir, the curd
which i be'ng served in the Central Hall fa
good. You may reduce the quantity.
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j But, as far as the price is concerned, there

should not be any change. If this sort of curd
is served, 1 think all the passengers may like
it.

With these words, Sir, I support the
Appropriation Bill and I would request the
honourable Minister to answer the points that
I have raised. Thank you, Sir.

MR. DEPUTY CHAIRMAN; Yes, Mr.
Dhabe.

SHRI S. W. DHABE (Mabharashtra): Sir, I
am very much thankful to you for giving me
thig opportunity to speak here on this. I have
got only two o, thre* point, to make.

MR. DEPUTY CHAIRMAN; Be brief,
because the timg is very short

SHRI S. W. DHABE; As I have told you
earlier, I will be brief.

Firstly, Sir, there are local problems. Last
time also, I said that the local trains question
should be examined hy the Minister. In cities,
where there are more than ten 'akhs of people,
local trains can be introduced as a commercial
proposition and this will go a long way in
raising resources and also in providing
amenities to the commuters living in district
towns o, in second capitals where there i? an
acute problem of transport and where buse;
ar, not available so easily. Buses are not
available.

Secondly, Maharashtra is supposed to have
a network of railways. But a new district ha
been carved out. what is called Gadchiroli
district. Totally it is a tribal area. But the
district has not a single railway line or rai'way
stalion. It request the Minister to extend the
railway line from Chanderpur to Gadchiroli,
so that it also come; on the map of the
railways. There is only one district ia
Mabharashtra which has no railway line.

The third thing which I suggest is that
Nagpur being the second capital of
Mabharashtra, it is high time that two trains ar,
introduced, Nagpur to Delhi and Nagpur to
Madras, to clear the traffic. There is a
bottleneck; thereis  a
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[Shri S. W. Dhabe] large rush.  Secondly,
the Maharashtra Express—'Maharashtra' is
only in name— going from Nagpur to Kolhapur
takes a very long time, and there i not even
the catering service in the train. I suppose Shri
Madhavarao Scindia, the hon. Minister, will
consider the case of Maha-rashtra Express—
though "Maharashtra' is only in name—* there
ar, no amenities, It takes more than 27 hours.
The train bas the reputation—that it stops at
a station fo, more than 40 minutes, It takes 27-30
hours from Nagpur to reach Kolhapur.  The
timings should be regularised, the halt should be
reduced and catering arrangement sho'uld be
made.

I want to suggest further about cleanliness.
That day I raised two points. One was about
giving contracts of reservations. Now two
stations in Maharashtra have been chosen
where reservation will be done by private
contractors. I am told that there is a Supreme
Court judgment in this matter. It cannot be a
judgment saying that all the reservations must
be given to private contractors, so that Bom-
bay reservation can be closed, Nagpur can be
closed and Delhi can be closed, so that they
profit by it and make money. That cannot be
the intention of the Supreme Court. Anybody
who has a continuing contract, you may ,ot be
able to terminate it. But, Sir, to introduce the
private sector in reservations will be very
detrimental policy in ou, country.

One more thing I want to say, and this is a
very interesting point which I raised that day,
about toilets at suburban stations. There is a
judgment of the High Court in thi; matter
appearing today in the Ifldian Express, in a
case com-pla‘ning that there is no arrangement
where the passengers can go. The High Court
has directed that it would do public good if
the Railway maintain to’lets and urinals on the
suburban tations by adopting the principle of
"pay and use". The order further enioins upon
the railway authorities ‘o ensure Ihat the
loilets and urinals were maintained in good
shape and keot clean. I. therefore, suggest 0
the Minister to take special steps

for cleanliness at tbe railway stations. Last
time also I pointed out that at Nagpur only at
o' platform there is urinal; all the remaining
seven have no such, arrangement. More
should be provided, and more amenitie,
shoul” be created.

With these words, Sir, I conclude.
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(Tami! Nadu). Sir, on the Appropriation!
Bills I want to speak a few words to suggest
ihat the allocation of funds is not adequate
enough and that the utilisation of these fund-,
ihould be more frugal ami prudent.

There "a heavy demand for new lines,
additional trains and several improvements.
The Government, in their anxiety to satisfy all
the people, approves projects without
adequate allocation of funds. This leads to
wasteful expenditure and over-capitalisation.
This problem must be studied properly, and
adequate funds should be all»-cated, and a
time-schedule should be ther* fo, completion
of these projects.

Ixt me illustrate some of these things.

For the Jwalarpet-Bangalore City section
electrification the cost is about Rs. 27 crores.
But the allocation last year was Rs. 1,000,
and this year also Rs. 1,000. But I am told
that staff arc being recruited, workers are
being recruited, and some materials have
been collected and they are idling there. This
Ls how wasteful expenditure ts
incurred during construction

itself.

being

Another items Kk again about the Madras 1
Rapid Transit System. The total cost far
construction of a new line from the Mad*
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ms Beach to Luz is about Rs. 58 crores. Last
year's allocation was Rs. 4 crores; this year
also it is Rs. 4 crores. Not on'y does the
project pt prolonged, but it causes great
inconvenience to the traffic iu the city. It
should be expedited.

I can quote several instances like these.
Projects are approved without adequate
funds, and it is not a very healthy prac-* tice.
Projects must be quickly finished within a
time-schedule. That will result in economy.

Here are some more instances.

About purchase of wagons, they havo
replied to me. The hon. Minister, Mr. Bansi
Lal, himself has taken the trouble of replying
to me. I am thankful to him. This what be
says:

"It is proposed to acquire, subject to
availability of funds 96,000 wagons in
terms of four-wheelers during the Seventh
Plan."

During the Seventh Plan period only
*6,000 are required. Our wagon fleet strength
has been dwindling over a period of tune. So,
Bow to cope with the growing needs? The
Planning Commission and the Finance
Ministry must consider this. Unless you
provide adequate funds, the Rail-* ways
cannot be expected to find their own
resources for meeting the expenditure.

Now I come to the Metropolitan railway
system. Sir, it is the responsibility of the
Railways to provide transport for our workers
in the metropolitan cities. Urban transport is
very essential. It is next only to good,
clothing and shelter for the workers to do
their service to the nation. In Madras city,
Railway's share is only 20 per cent of the
urban transport; more than 80 per cent is
borne by the road transport. Moreover, the
Madras roads are not sa wide. Therefore, the
Railway must come to the rescue of the
people of Madras city by expediting the
completion of the project called Rapid
Transit System. In Bombay and other
metropolitan cities, Railway's share is more,
but In Madras, Railway's share is very less
.This point should be borne in mind and the
Railways should come m a big way to help
the Railway
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system in Madras city so that our workers
and office-going employees serve The coun-
try better.

The contract system should be avoided. I
can understand the contract system for
projects. Even for that they must have a
construction department. Contrect system
means corruption, pilferage and wastage.
Now a new practice is being introduced to
bring in contract system even for the main-
tenance of tracks. Already maintenance of
tracks is in arrears. This system of contract
should be carefully studied and should be
avoided as far as possible.

Operating costs in the Railways are very
high. There is a scope for bringing them
down. Operating expenditure pertaining to
one single item-fuel-runs to R9. 1,104 crores
or more than that. If you secure the willing
cooperation of the workers and rouse their
patriotic instinct, it is possible to bring down
the operating cost. Similarly, pilferage and
wasteful expenditure can be avoided with the
cooperation of the workers. Tn the alternative
an incentive scheme can be thought of.
Incentive scheme can be thought of fo, the
construction works dTSo. ft Hte construction
work is completed on schedule and within the
estimated cost, you can give them bonus.
Similarly, incentive scheme can be thought of
for bringing down ihe expenditure. That way
there will be saving in the use of raw
materials, stores and in the use of fuel. These
are some of the suggestions wWcW the
Government should consider so that the
Railway efficiency is improved without
shifting the burden either on the workers or
on the Railway using public.

At least in my part of the counlry the
Railway is not vulnerable to dacoits. We are
spending nearly Rs. 100 crores on the
Railway Protection Force, but their powers
are very limited. Even if they detect the
culprits dathr-ging the railway property, they
cannot take action without the help of the
State Police. There is no cooperation between
the State police and the Railway Protection
Force. The railway Minister must talk to the
various State Chief Ministers and Home
Ministers and-see that there is greater
coordination between the two Police forces.
Police is im-
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der the State Gov-rnment and the RPF  is under
the Central Government. In spite of the fact that
we spend so much money, there is no safety in
the Railways. A u)ti taking place. Wherever
the wagons or the coaches are stationed, they D
open and cargoes are pilfered. Similarly, from
the passenger coaches fittings ure stolen. There
is scope for tight-these safety measures so that
the «es and thefts do not occur.

Another point regarding accidents and I
expenditure .Whenever an accident takes
place, an enquiry is ordered and that enquiry
committee submits a report. But wha! lessons
have been drawn by the Railway Ministry
from such reports? Has any improvement
been made to prevent accidents? I feel the
Railways »re very slow in this direction and
greater attentoin must i>e paid to draw lessons
from the previous accidents so that accdients
can be averted in future.

Sir, these are some of my suggestions
which I wanted to make. Thank you.
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SHRI YALLA SESI BHUSHANA RAO
(Andhra Pradesh): Mr. Vice-Chairman, Sir, at
the outset, I refer io the Appropriation
(Railways) Bill, 1986 (Bill No. 20 of 1986).
There is an item at page 2, Other Expenditure,
i.e., the expenditure voted by Parliament is
Rs. 5365,87,35,000, and charged on the
Consolidated Fund is Rs. 1,99,50,000, and the
total is Rs. 5367,86,85,000, that is, when
calculated, the total is about 44 per cent that
was stated to be as Other Expenditure. Jt is
almost half the amount that has to be
appropriated and this amount is not clarified.
It is only simply written as Other
Expenditure. I request the hon. Minister to
explain what is meant by 'other expenditure'
because half the amount is shown as 'other
expenditure' That is one aspect.

Coming to the general budget and the
allocations, there are some plus factors
which are to be appreciated
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also. But there is stiil a lot which has
to be covered. Due to the limited
time at my disposal, I shall say only
about some of the projects in Andhra
Pradesh, i hope some  allocations
would be made to these projects
because from the point of view of
feasibility  also, these projects are
necessary to  implement immediately.
For example, ;o0 introduce modernisa
tion and to gain better advantages for
the Railway eperations, electrification
is necessary. I request the hon. Minis
ler to consider  electrification  of
Kazipet-Secunderabad-Sanatnagar sec-
tion. This was sanctioned at a cost of Rs. 27
crores and 33 lakhs. So far Rs. 60 thousand
Iwve been spent. It is shocking to see that only
one thousand rupees were allocated for this
year 1986-87. At this rate, it cannot be
expected as to when this work will be
completed. It is an important section
connecting Madras and coastal Andhra to the
capial of Andhra Pradesh. Hence, this work
should be taken" up on priority by allotting
adequate funds. Technical feasibility also
compels that this work must be taken up
because from Madras, an electric train cornes
which halts at Kazipet and the engine has to
be changed and replaced by a steam or a di?sel
engine for a journey of 1\ hours. So. I request
that this project should be taken up
immediately.

There is another sanction for electric loco
shed which has not been included in the
Seventh Plan. Hon. Minister has written to me
a letter. But it needs urgent attention and
some wayout must be found, for the railway
electric loco shed at Cherlapnlli. There is a
demand that PS the metropolitan towns like
Bombay, Calcutta have got suburban trains,
there is no such faci-for Hyderabad. There is
a proposal to have circular railway. Recently,
this issue was greatly agitated in the press and
in the Assembly and the hon. Minister was
urged to sanction immediately a circular
railway for Hyderabad and Secunderabad. But
the Railway Board has not sanctioned it til!
now. It was recommended by the State
Government, in  order to
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meet the growing needs of Hyderabad city,
with a population oi 30 lakhs. All the
metropolitan cities like Bombay, Calcutia,
Delhi and Madras have suburban electric
trains. 1, therefore, urge upon the hon.
Minister to sanction circular railway at
Hyderabad.

Then, there is no double line between
Hyderabad and Hussain Sagar. There are no
local trains between Hyderabad and
Secunderabad which are twin cities. Further,
some trains were terminated at Secunderabad
and some at Hyderabad, causing additional
expenditure and time for the railway
passengers. It is requested that double line
should be completed between Hyderabad and
Hussain Sagar and local trains should be
started and o'her trains extended to Hyderabad
instead of terminating at Secunderabad. This
would facilitate the travelling public. Lon?
distance passengers coming to Hyderabad
have to alight at Secunderabad which is (en
kilometre away.

There is another small demand from
Rayalseema region. There is one popular train
Amravati Fast Passenger between Guntur and
hubli. There is no Express trairv. TMs
connects Cop”al Andhra, with Rayalseema.
This train is always overcrowded. It has only
ten coaches. Hence, it is requested to dieselise
this train at least tip to Guntakal and five
coaches extra should be attached to it. This is
a long-pending request from Rayalseema
people. This is a simple request that a diesel
engine may be provided for this train.

There is another demand from Rayala-seema.
Tn the hills of Tirupati, proposed repair
factory is included in 1982-83 with a
sanctioned cost of Rs. 18.33 crores. This has
not been completed yet. I would request 'he
hon. Minister fc see that tbis is expeditiously
completed which will benefit the people of
Andhra Pradesh. (Time-bell rings)

I thank the hon. Minister ‘or introducing a
link train between Delhi and Visakhapatnam.
It is proposed to connect this
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to Dakshin Express. But our demand is that
thig link train should be connected to the
super-fast express, namely, the Andhra
Pradesh Express. I would suggest that the
frequency of the Andhra Predesh Express may
also be increased by two more days so that the
people of Andhra Pradesh will feel happy.

There is one more demand in regard to the
renaming of the Waltair station. This name
has been given by the Britishers.
Visakhapatnam is a steel city, is a port city.
But the name of the station has not been
changed. If people from Punjab or any other
place com?, they do not see the name
'Visakhapatnam' they see only the name
'Waltair', which is embarrassing. The State
Govermment has recommended this. Bin so
far the name has not been changed. I do not
know I am not able to understand why there is
delav. Tt costs nothing. Tt can b, done easily.

Then. Sir. there is also need for elec-
trification of the trunk route be'ween Waltair
and Howrah. This is an important trunk route.
The electrification ot this trunk routg should
b" taken m. T would request the hon. Minister
to consider this.

Now, as far as amentities to the passengers
are concerned, nofhinr much bas been said in
the Budoet T feel, there has been no
substantial improvement in the. amemtie.; to
nassengers. Tt has be>n more or less stride As
far a.s fond is connected, packed food is
behint supo'ied now. Tt is "ood. T arrrre But
the food snnplied at the station” is hornWe.
We should explore the possibility of attaching
nnntrv car to everv super fa«t train so that
packet food can be supplied in all the trains
in due course.

THE VTOE- CHAIRMAN (SHRI PAWAN
KTTMAR BANSAL): Please conclude now.

SHRI YALLA SESI BHUSHANA RAO:
T am concluding. Last point.

A survey has been done Jn the case of the
Koraput-Rayagad line to facilitate the export
of iron ore through the Visa-
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Port. There are two surveys, one in regard to
the Koraput-Rayghad line and the other in
regard to the Kora-put-Parvathipuram line.
The Koraput-Parvathipuram lin, fs shorted
by 85 kms. You are taking up this Koraput-
Rayaghad line. In the case of the Koraput-
Parva-thipuram line, the only objection is
that there are gradients. But in the Koraput-
Rayaghad line, many long tunnels have to be
constructed. That is why, 1 would suggest
that the Koraput-Parvathipuram line hould
be taken up, specially when there paucity of
funds, because this does not involve the
construction of so many tunnels. The line
was completed up to a point, Machliguda.
This is the central point in any case. I would'
request the hon. Minister to reopen the issue
and see that from Machliguda, the line is
taken up to Parvathipuram which is nearer to
Visakhapatnam Port. With these words, I
conclude.  Thank you.

THE VICE-CHAIRMAN (SHRr PAWAN
KUMAR BANSAL): Shri Ghulam Rasool

Kar. H, is not here. Shri  Ganeshwar
Kusum.

*SHRI GANESHWAR KUSUM
(Orissa):  Mr. Vice-Chairman Sir, The

Railway Appropriation Bill is under dis-
cussion in the House. While participating in
the discussion I would like to say a few
words. Railways play an important roJe in
the growth of the country. Therefore, we
should pay more attention for the
development and expansion of Railways.
Our Government hav, been doing some
works or the other for the development of
Railways every year. But the provision for
funds made every year is not adequate to
meet the growine demands for more new
railway lines. Sir, many times questions
arise as to what is the necessity to have a
separate Railway Budget? Whether the
Railway Budset can be included in the ge-
neral Budget? In my opinion there is every
justification to have a separate Budget

*English translation of original speech
delivered in Ori:
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for Railway because it is the largest public
sector, undertakings in the country. There is
greater need to make adequate fund provision
for the expansion and development of
Railways. If you compare the funds provided in
Railways Budget presented every year, with
growing need of funds for the expansion of
railways, renewal of tracks etc., you will
certainly say that ihe fund provided in the
Budget is not sufficient. The implementation of
projects should not be delayed on account of
constraint of resources.. Adequate fund
provision should be made for railways every
year.

Now, I would like to say something about
Orissa. The ongoing Talcher-Sambalpur line is
an important railway project in the State of
Orissa. The construction of this line started two
years back. But the funds allocated for this
project in last two years are not sufficient. The
Talcher Sambalpur link will provide direct
communication between Coastal Orissa and
Western Orissa, a backward and tribal area rich
in mineral and asn-cultural resources. This
project has 8° vital economic importance. It is
one of th" most visible and urgent projects.
Therefore Talcher-Sambalpur link deserves to
be given very high priority in making financial
provision. I request the Hono-urable Minister
to take a'l ponsible steps to expedite the
construction of this line.

T would like to draw the attention of the
Honourable Miniser of State for Railways
towards the Sambalpur Railway Division. Sir.
there has been an inordinate delay in the
construction of office building, in the absence
of which no work has been under taken in that
Division and Office. | request the Minister to
provide funds to contruct office building for
this second Railway Division in Orissa.

Sir, I come from Sundargarh district in It is a
backward district of the State, mostly inhabited
by tribals. :rgarh is the district headquarter. But
it is unfortunate that the quarter. But it is
unfortunate that the district head quarter has
not been connected by railk. Tharsuguda is the
nearest Railway Station from  Sundergarh.
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The distance between Jharsuguda and
Sundergarh is only 35 miles. The
transport of iron-ore, coal and other mineral
resources available in abundance in Gopalpur.
Saraipali and other mines in Sundargarh will
become easier if Sundargarh is connected by
rail. As such, I request the Railway Minister
to sanction survey of this 35 miles route
between Sundargarh and Jharsuguda.

Sir, there is a railway line between
Bondamunda to Borsuen in Sundargarh
district. On the other hand there is another lin,
from Tatanagar to Barbil which has been
subsequently extended upto Bolani. The
distance between Bolani and Kiribur which is
rich in high grade iron ore is only about 8
kilomet-es. Similarly the distance between
Kiribur and Bersuen is about 10 Kilometres.
Both these line should be extended upto Kiri-
bur. If Kiribur is connected by rail, ironore
and manganese procured fremi different
mines in the border of Bihar and Orissa
around Kiribur can be easily transported by
rail upto Paradip via Tatanagar and
Kharagpur. Therefore Kiribur should be
connected by rail. The cost of survey and
construction will also not be more. As such, T
Tequest the Minister of Railways to undertake
the survey of these missing links during
seventh plan period.

Sir. T jhall Hy failing in my duty if I flo not
say about catering services in Kalinga and
Utkal Express. These 'wo trains are running
between Nizamuddin and Puri and pass
throueh manv States including a few station.,
in U.P.. Rajasthan, MTthvn Pradesh. Bihar,
West Bengal and Orissa; These are two long
distance trains. But Pantrv cars are not
aftac'ied to mese trains. Therefore T reouest
the Government to provide Pantry cars in
these two trains as early a; possible.

Sir. Gitanjali Express does not have
stoppase at Jharsuguda. In other States this
train has more tha, one stoppage, whereas in
Orissa it has only one «tap-page at Rourkela.
As you know Sir, Jharsuguda is the biggest
Railway Junction in Orissa. It is th,
gateway to
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Western Oté&sa. People from various
places in Western Orissa intended to go to
Bombay and Howrah by Gitanjali Express as it
is a very convenient train. But there is no
stoppage of this train a! Jharsuguda. The
passengers  cannot ,-o  all the way td
Rourkela to board this train. Therefore I
request the Honourable Minister to direct
the South Eastern Railways Authority to
make a stoppage of Geetanjalj Express at
Jharsuguda.

Moreover, I would like to bring in kind
notice of the Honourable Minister to com-
plete th, overbridge of Himgir Railway
station in Bilaspur Division, South Eastern
Railway.

With these words I support the Appro-
priation Bill, Railways and conclude my
speech. Thank for giving me the opportunity
to speak.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice-Chairman,
Sir, I rise to support the Appropriation Bills
moved by the honourable Railway Minister. [
have only to make a few observations and
suggestions and these are as under.

We have been asked to make an appro-
priation of Rs. 34,66,95,915 for the year
ending 31st March, 1984. In my opinion, tw,
full years and a few days have lapsed since
this amount was spent. I would request the
dynamic Railway Minister that he should see
to it that the Appropriation Bills are not later
than a year. Thig P”nt should be taken note of.
Because, we hfve another Appropriation Bill
for about WP, 287 crores pertaining to 1985-
86 an-A this seems t; be in order becau-€ ’t is
for 1985-86. But for 1984-85 to come <,
Parliament for passing an account which is
two years and one month old, 1 think this
should be taken note of.

Sir, we are now required to pass an
appropriate A for Rs. 12.887 crores for the
year 1786-87. I welcome it and I think this
mus* be passed. But, the peopl. of Jammu
Ind Kashmir have a grouse-Out of the !rage
amount of about Rs. 13.000 crores we are
being given just Rs. 1.5 crore foi the Jammu-
Udhampur line. I haT, only to remind the
hon. Minister
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IShri Ghulam Rasool Matto] that it
was 1" December 1983 that Shrimati Indira
Gandhi spoke in Udhampur at a very huge
public meet-tog and said that the Udhampur-
Jammu line would be completed by the year
1987. Now, that pledge made by the great
leader of India, Shrimati Indira Gandhi, must
be redeemed by the honourable Minister. If
the Present pace ot appropriating only Rs. 1.5
crores per year continues, at least in my We
time this small railway of 59 kilometres will
not be , reality. I do not k¥o%. ' Wi
Madhavrao}] long life, but , least m my life
lime I will not see this line competed.

SHRI MADHAVRAO SCINDIA: We
believe " rebirth;

PROF. C. LAKSHMANNA (Andhra
Prades'h). You admit that it *' ® " in the
next birth?

SHRI GHULAM RASOOL MATTO: Last
year also I had made 'an observation, that in
the year 1905 , survey was made-by the then
Mabharaja of Kashmir, Ran Singhji Bahadur,
when , railway line was coming from
Rawalpindi to Kashmir, and eat thru tme t'ne
cos, was only Rs. 5 crores. But, in orde, to
bring Srinagar on the railway map of India, for
emotional reasons more than anything else
and for political reasons more than anything
else, I would request the hon. Minister for *a
small thing. I will not demand that a railway
line should be constructed just now from
Udhampur to Kashmir straightway because it
will not cost about a t'nousand crores if not
more. But ' request him that as , gesture of
goodwill towards the people of Jammu and
Kashmir, will he allot a paltry sum of Rs. 25
lakhy © a survey to be conducted from
Udhampur to Srinagar s, that this survey may
take a few year, three or four years, but a start
will be made my dynamic fri-ead this year.
With a pEltry wn of Rs. 25 lakhs you can start
Thig survey. 1 would request Wm t, consider
this.

SHRI MADHAVRAO SCINDIA: If.
this ;s done, I hope the hori. Member won't
criticize rhe next year for paltry allocation.

SHRI GHULAM RASOOL MATTO:
The very fact that an amount of Rs. 34
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croies h'as bee, spent in 1980-84 shows that
h, has enough powers to spend just a paltry
sum of Rs. 25 lakhs i, 1986-87, and I will be
the first man to support it if an additional
appropriation is made  Wnen the
Appropriation Bill fo, the next year comes.

Lastly, and that is. a very important point,
from the speeches that were made both from
th, ruling party benches and the Opposition
benches, I fin.i that there is great demand for
railway lines, amenities and othe, things. The
Minister is right that there are financial
constraints. I had suggested last year, and I
was the first person to suggest, that bonds
should b, floated by the Railways. Railways
kre in , position ty generate about Rs. 14,000
crores to repay those loans, to redeem those
bonds at the appropriate time. I think a
beginning should be made by flo'ating Rs.
300 crore, to R°*- 400 crores of bonds during
the current year So that when urgent need is
felt for more money over and above th,
alloted amount in the Budget they can do so. |
wish the hon. Minister to react to this
proposal of mine because he assured me that
he would take up the matter with the Financ”
Ministry. Wh'at has been t'ne result thereof
anj he Js coming out with these bonds?

With these observations, I support the
appropriations.

SHRI DHARANIDHAR BASUMATARI
(Assam): Sir, I am grateful to you for calling
me, and you yourself inspired me just to
speak.

The Railways is th, biggest undertaking.
At the same time the best available persons
have been put in th, Railways Ministry. One
's the most dynamic person, and the other is
the most intellectual and broad-minded
person, a young energetic person with broad
outlook person like you. So, w. have no
douht about the development of the country.

1 hav, , 'ittle time. I do not have so much
time.

Sir, you must know Assam. Assam, in the
British time, had only one back bone railway
line. That was not for rhe general public but
for the te, gardens, 1,012, owned by the
British. Therefore,
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by that time we were very very neglected in
regard to railway line; and communications.

i hen, Mrs. Gandhi had a strong mind to
develop the counlry, to bring some line and
develop the State. With his end in view, Pt.
Nehru also had established a railway bridge
over t,, Brahmaputra long before, i, ht, life
time. At the same time, he had a vision t,
connect the State with a network of railway
lines. After him, when he died, Mrs. Gandhi
had another ovei bridge on the Brahamaputra
at Bhomaragudi. It j; under construction. That
has ™t yet been completed. I would,
therefore, request the young anil energetic
Minister to take it up in his hands.

Anot'ne, point is, before her death, the late
Prime Minister, Mrs. Indira Gandhi, laid the
foundation ston. at Pancharatn'a to take the
broadgauge line from Bongai-gon to
Pancharatna, just to connect the whole of the
south Brahmaputra area with Meghalaya, that
is th, Garo ™ District. I do not know what
the stage is now after the foundation stone has
been laid by the late Prime Minister. We will
b¢ g"ad if the Hon. Minister will inform 'ne
House what actually thg position is after the
foundation slone has been laid by Mrs.
Gandhi and when thig iy going to  be
completed.

Another point. Sir, is that railway lines ire
most important for development of the
country. We h'ave got only one hack bone
line. So, I request our Rail-Minister. W, have
ny other proposal. This railway line does not
touch many -iistrict; of Assam. Ij touches
only few districts in Assam. In upper Assam
up to Digboi also there is only one line for
public. It was mainly for tea gardens which
are there by the side of the railway line.
Therefore, 1 request the Minister to increase
the Railway lin, wherever it is needed.

There is another small matter. .. I wrote to
him a letter the other day. I proposed to him
to have an overbridge on the A.T. Road over
the railway track so that people may not be
killed by truck accidents of the Railways. Big
trucks from Delhi and « . go like anything
through the city
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of Guwahati. Unless you make a bridge over
the Assam Trunk road on the Railway line,
the peoplg of Guwabhati city will continue io
suffer. So many school children have been
killed already in accident. 1 told the hon.
Minister tht; other day also when he visited
Assam. I hope he will take the remedial steps
as suggested by me.

I would not like to speak more because I
want to give an opportunity to Shri Biswa
Goswami who is retiring. But 1 understand he
has already spoken.

SHRI SANKAR PRASAD MITRA (West
Bengal): I support the Appropriation Bill. I
only wish that this was a Bill for larger
amounts of allocations on the different items
mentioned therein. To my mind the industrial
development of India, leaving aside other
advanced countries, is still dependent very
vitally, of the Railways rather than the
automobiles, It is indeed, a redeeming feature
that the Government thinking has moved a lit-
tle from automobiles to th, Railways. 1 do not
know about the fate of the bonds as suggested
by my esteemed friend, Shri Ghualm Rasool
Matto, but it is my submission that a joint
representation should be made by both the
Houses of Parliament to the Planning
Commission for larger allocations for
development.

SHRI NIRMAL CHATTERJEE: Joint
representation by all the parties.

SHRI SANKAR PRASAD MITRA: By
joint representation I mean representation by
all parties in both the Houses of Parliament.

Secondly, we all know that diesel and
electricity driven locomotives are more
modern and are quicker modes of transport.
But in the context of the Indian situation the
steam locomotives cannot be said to be
outdated or outmoded, particularly when ihe
remote areas, up till now, are still without any
communication in our country today.
Therefore, further facilities for research
should be created in ihe Railway Department
for improvement of steam locomotives as
well.
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1 have just four or five points to make
whh regard to the State of West Bengal,
fhe ,1.111. Minister is aware thai. West
Dinapur is a district of West Bengal. li was
known as Dinajpur previously and a major
part of it went to East Pakistan—now
Bangladesh—and we are left with West
Dinajpur only. Balurghat is the district
Headquarter of the district of West
Dinapur. Since t'ne partition of the country
in 1947, Balurghat is without any railway
connection. This is a matter which needs
immediate attention by the Rail-, way
Ministry. I agree. Sir, that circular railway
in Calcutta has come as a blessing having
regard to the traffic problems of our over
congested city. But this circular railv. is not
becoming a viable proposition, as yet, for
two main reasons. The flrst reason is that
the frequency of trains is not adequate to
attract public attention. Th, Second reason
is that the railway track requires elevation
at different spots to avoid traffic congestion
on the roads and until the double track is
introduced the circular railway is net likely
to be a profitable concern for the railways.

On the metro railway, 1 heard certain
comments being made by our honourable
Minister i, his reply to the Railway Budget on
a speech delivered by Mr. Sukomal Sen. 1d 5
not know  what Mr. Sukomal Sen  had
said. But my own reaction is that the
deadline of 1989 should be sought to be

advanced because of the escalation cost
over such a longperiod. Thi; has t,
be avoided as [ far as practicable.

Already a large amount has been spent on this
first experiment in India which could have
been completed at a much lesser expense. But
this delay is th, principal 1 cause for this huge
expenditure. Two | things ar. necessary.
First of all to reschedule the yea, oi th,
completion and secondly as quickly as possible
the connection between Esplanade and
To'lygunge should be made and . the surface
roads opened up for movement of traffic.
Similarly,  arrangements "e a!so to * made
with re-
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gard to the connection between Dum Dum
and Shyam bazar.

Lastly, Sir, I want to submit that the
honourable Minister is aware that West Bengal
iy one of th, most densely populated States in
this country and the city of Calcutta is perhaps
the most densely populated in India. Naturally,
hospital facilities in the city of Calcutta are
inadequate, insufficient and to be more precise
in a rather chaotic state. Mr. A. B. A. Ghani
Khan Choudhry when h, was the Railway
Minister had upgraded the B. R. Singh Hospital
near the Sealdah Railway station to the extent
that even bypass surgeries for cora-nary
diseases were taking place in that hospital. I
made a request to Mr. Bansi Lal for upgrading
the Kid-derpore Dock hospital and he said to
me that he would consider the matter
sympatheticaVly. Mr. A. B. A. Ghani Khan
Choudhry had also laid the foundation stone
for a modern cancer hospital opposite the
Tollygunge tram depot. But after the
foundation-stone was laid, nothing further has
been done and people have started treating it as
a joke. The hon. Minister would kindly make
enquiries into this matter and se, whether the
facilities available in the two hospitals alreadv
existing can be improved and the cancer
hospital promise redeemed as early as possible.
(Interruption). With these words, I support the
Appropriation Bill. Mr. Nirmal Chatterjee Ls
anxious that the hon. Minister should be
informed that MPs have travelling facilities on
the Railways by showing their cards, but this
card is of no use in the metro railway. Tne
metro railway authorities are not honouring
these cards. The hon. Minister can send
instructions to the metro railway authorities to
honour these cards. I am told that these cards
are again going to be replaced by smaller
ones...

SHRI MADHAVRAO SCINDIA : Can we
not expect a contribution of one rupee?

SHRI NIRMAL CHATTERIJEE : The daily
allowance has not been in-
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creased..In any case I am one of the
sufferers.

SHRI SANKAR PRASAD MHTRA : ; This
card is now going to be replaced. The metr,
railway authorities should j also b, informed
that they may see a  ; different card in t'ne near
future and should honour it.

SHRI MADHAVRAO SCINDIA : '
Sir, I do not think I need dwell too long on the
working of the Railways vi 1984-85 and our
expectations for the financial year ending
1985-86, because I have covered it at consider-
able length in my reply to the general Railway
Budget discussion. Therefore, I will not test
the patience  of the I Members any longer.
I would like to confine myself to a few
important points raised by Members.

TI would like once again to say that as has
been the practice in the past, as I have seen
since | have had the honour and privftege of
attending this House, the discussions on
the Rail- I ways have generally been
extremely constructive and the criticism,
too, has been made in a very well inten-tioned
spirit, and we accept those criticism
reciprocating that very same spirit.

There was a mention made about the railway
accidents. This is an area of working which is
deeply exercising our mind. 1 woifed like to
elaborate with a iew statistics. In 1981-85
the passenger casaulty per million passengers
carried was 0.17. In 1985-86, up to January,
it has come down to 0.11, which is almost a
40 per cent improvement in passenger
casualty  per million passengers carried.
Similarly I would like to point out that
compared to the railways abroad, our figure in
respect of casualty per  million passengers
carried was 1.20, which is the same as the
French Railways, slightly better than the
German Federal Raiways and much, much
better than th, Pakistan Railways, which is
more comparable, being a country of the
same region. The number of collisions and
derailments per million train kilometres in
Indiais 2.83, whereas
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on the Yugoslav Railways it was 3-48' and on
the Danish Railways, 7.35. As far a the
statistics for t'ne German Railways are
concerned, it is better at 1.75. But we are
more or less in ihe middle bunch.

Similarly, I would like to point out that
the number of  accidents at  level-
crossings per million train kilometres on

the Indian Railways during the current year
was 0.131. which is lower than the British, the
German, the French, the Japanese and
the American  railways, apart from also the
Pakistani railways. A very interesting
observation 1 would like to make is that in
1983-84 which is considered the year when the
lowest number of train accidents were
recorded, the total number was 768; during
April  1983-February 1984 itwas 715 as
against 676 during the same period in the
current financial year. It means that we have
bettered the statistics of the past year as far as
Controi on rail accidents is concerned. ~ When
I am quoting these figures, please, do not for
one instance think that I am trying to take cover
behind these figures. We are certainly not
satisfied. There is a lot of scope for
improvement and it will be our constant
endeavour to better our performance in this
particular area because it is an area of great
concern.

Honourable Members have been very kind to
support us in the matter of increased
allocations. And I do agree that the
allocations of new lines and gauge
conversions are not enough. The
honourable Shri Kalp Nath Rai talked
about Bhatni-Varanasi conversion and he
is constantly raising it with me. I do agree
that these allocations do seem very meagre.
But. as I said, we are faced with a very large

backlog and we have to restore the
system to good health.  As a result, on
priority items like rolling stock,

workshops and sheds, machinery and ol an
ts. track renewals, line capacity works,
signalling and safety, on these asoects as much
as 90 per cent of the total Plan allocations have
been made, and, therefore, some areas do have
to
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[Shri Madhavrao Scindia] Ker.  These figures
that are given— Rs. 350 crores lor the five-
year Plan period for new lines, Rs. 150 crores
for gauge conversion, and so on—are not
figures which we cannot alter. As every
year passes, during the annual .plan allocations
we will see what the situation is and in the
circumstances that are prevailing at the time we
will certainly review these matters in con-
sultation with the Planning Commis-.sion
and with the Finance Ministry.
Mr. Debendra Nath  Barman said that no
particular development had taken place, so
why the funds?  His colleague, Dr. Sukomal
Sen, during .the general ~ Budget Discussion
also said something similar. It is a question of
what comes first—the chicken or the egg? He
had said no rise in tariff, freight or
passenger. On the other hand he
complained that we were not giving enough
money and not enough allocations.  In actual
fact Rs. 90 crores have been allocated for
suburban transport of which as much Rs. 84
crores has gone to Calcutta alone and omy Rs.
6 crores for the rest of the country. In spite of
that he said not enough allocations were
made. He also on 10th March, said that the
Metro should be speeded up; at the same time he
complained "you are digging up the roads". 1
do not know how you can complete an under-
ground project without digging up roads.
Similarly Mr. Barman also mentioned that
no funds should be given because there is
no development. [ am afraid, all our
figures show that there has been constant de-
velopment. In a particular  period which
I wouid not like to mention, there was a dip
to a very low level but, we have picked up again;
we are moving ahead at a very great pace. 1
must, say we are trying to bring abou! as much
financial control as possible. What I would like
to request honourable Members of the
Opposition to try and see in what way they could
help us in our work instead of creating obs- 1
tacles. The honourable Prime Minister had
mentioned in this House about '
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the amount of loss that is caused by bandhs
and by demonstrations, and the damage that is
caused to the railway department. I told them
to make a general assessment of how much we
lost in West Bengal in one day. In one day,
on the llth of February, 1986, the West Bengal
bandh, according to our estimates, had cost
the Indian Railways, just in West Bengal
alone, four crores of rupees, which is almost
equivalent to what the rest of the country is
getting  for its metro project and suburban
train services, that is, six crores of rupees.
So, I would jm-plore the Ronourable Members
of the Opposition to remember one
thing. This is where we need their co-opera-
tion. Certainly, ours is a very living and
vibrant democracy and it cannot remain in
good health unless there is a vibrant and
constructive Opposition. But the key word
should be "constructive" and it should be
constructive rather than being a blockade in
our progress.

Some honourable Members had talked
about track renewal. Last year, we had
renewed 2,745 track-kilometres. 1 think Shri
Aladi Aruna had mentioned this. This year our
target was 3,000 kms. But we have already
done 3,100 kms. before the year is finished we
will hopefully do 3,200 kms. by the 31st of
March 1986. We have targeted for the next
year for 3,800 kms. So, this is an area which
we certainly are not ignoring.

Then, Sir, the honourable Member, Shri
Yadav, mentioned about land management.
This certainly is an area which we are looking
into because it can also be an area where a lot
of resource generation may be possible. It has
the potential, and I think it is time we turned
to this area in the face of the very large
resource constraint that we have. My
honourable senior friend, Shri Matto, had
mentioned about the issue of bonds. This also
is a matter which is under examination. As
you know, in the Budget, we have said that we
would be going to the market for Rs. 250
crores. This is also an area which is being
exa-
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mined and resource generation, wherever it is
possible in the Railways, will certainly not be
ignored. Land management is an aspect
which is extremely important and 1 am
certainly grateful to Mr. Yadav for having
stressed and emphasised this.

Similarly, in resource generation also, there
is the question of disposal of railway scrap.
Sir, I am happy to teh the House that we have
paid special attention and the disposal of
scrap has gone up by as much as 35 per cent.
We have now generated about Rs. 170 crores
and by the year end, we will have generated
almost Rs. 195 crores from scrap disposal,
sbout 35 per cent more than last year. So,
wherever it is possible, wherever resources
can be generated, w, ar, certainly doing our
best to see that those areas are given special
attention and on those areas there is special
concentration.

Sir, Mr. Aladi Aruna had also mentioned
that ticketless travel has gone up and he
mentioned some figures which i could not
catch. He was also saying that the number of
ticketless travellers has gone up and that this
shows the poor performance of the Railways.
In actual fact, Sir, he was only quoting the
figures relating to the number of people who
have been nabbed while travelling without
tickets and therefore, the figures are really in
our favour because the number of people
nabbed has gone up by 27 per cent. Our
checks have increased and the number of
people who were travelling without tickets
and who have been apprehended have
increased and it is as much as 27 per cent
more than last year.

Sir, as far as utilisation is concerned,
because of the resource constraint, we are
doing our best to see that the lull 'line capacity
is used. Our POH out-turns are much better
and production is more. Whatever
capacify~"*we have is utfused better now.
There are a couple of things which I thought I
might mention here. The 9,000-tonne heavy-
haul train has had a very successful trial. We
have a freight tar-

L 19 MAR 1986] {Railways) Bill, 1986 278

get approximately of 340 million tonnes by
1990 and by the end of the present century, it
should be between 150 and 500 million
tonnes. So, we will do our best to try to
improve utilisation lof capacity. The 9,000-
tonne train has now begun to run in some
areas. But they still have to be authorised by
the Commissioner for Railway Safety and
they are still being run on extended trial. We
hope to progressively increase the 9,000-tonne
capacity trains which will certainly im-piove
our carriage of freight even more in the future.

We have also, from tne point of
view of capacity utilisation, decided
to use improved teuhnology for our sig
nalling system. We hav, also decided,

io have a pilot project of
6P.M. a train describer system.
This includes advance

train information service for Delhi area. This
is a pilot project and we are starting it for the
DeMii area. The work is likely to start during
1986-87 and will cost Rs. 10 crores. Tenders
for the same have already been invited. It will
take about three years for its completion.
When completed there will be a control and
visual display available at one central point
for all trains approaching to and departing
from Delhi area. This, will improve efficiency
as well as safety.

These are futuristic rkans, because, as you
know, there is a tremendous blockage at the
entry points and departure points at Delhi. As
at present, it is not realiy a need technolo-
gically. We could far improve in handling th,
entry and exit. This is one particular pilot
project we have embarked upon. The other is
in the field of fibre optics for improved
communications, and the pilot project under-
taken there is the Borivile Churchgate
sections, a 30 kms. track, at a cost of about
Rs. 3 crores. This will greatly improve the
communication system if found successful.
We are pretty sure that technologically it is
one of the most modern systems in the world.

We are phasing out the steam locomotives.
I had mentioned in my Bud-
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get reply that the target year for replacement
of steam locomotive was 2013-AD, but
eflorts are being made that all the steam
locomotives are phased out tvy the year 2000
AD. We are phasing out 400 per annum.

Hon Member Mitraji had raised this point
of steam engines being more efficient. From
every point of view, from the maintenance,
from availability, from the running, points of
view, and from the point of view of use of
coal, from every angle, the steam engine is
relatively much more inefficient. In this
connection it may be mentioned that the*use
of coal on a railway locomotive is one of the
most inefficient ways of coal utilisation.
Analysis has shown that the power derived
from a given quantity of coal, if put in a
thermal power house, will be five times more
than if used on railway locomotives. It is in
this context that it wih be much better to use
coal in power houses for producing more
electricity which in turn can be utilised for
railway traction, the requirements for which
would continue to grow with the ambitious
programme of electrification that we have
taken up.

Some hon. Members had talked about the
electrification programme not being speedy
enough. In the Fifth Plan—it was a four year
period—the tota'x route kilometres electrified
were 533, in the four year period. In the two
year rolling plan of the Janata Government,
1978-80, the total electrified was 195 kms.
less than 100 kms. per year. In the Sixth Plan,
it was 1522, and in the Seventh Plan period it
will be 3400. I feel, it is relevant to point out
here that in the years of the Rolling Plan, the
Janata period, annually less than 100 kms.
were electrified. In the Fifth Plan a total of
500 kms. had been electrified. In the Seventh
Plan, the programme for this coming year is
for over 500 kms. So we are hoping to
electrify in the coming financial year more
than what was eiectrified— five times more
than what was electrified annuaHy—during
the Janata period. So we are doing our best to
see
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ihat the electrification programme gathers
pace. But with the increasing pressure on us,
both from the passenger and freight points of
view, and the track renewal programme on the
one side a.vd electrification on the other, all
the conflicting demands have to be married in
a way that. It is a total package, because when
-we want to go in for electrification or track
renewals, the passenger movement s the
freight movement suffers, and if we want to
improve the passenger and freight movement,
electrification suffers. So it has to be a
judicious blend. And that is what we are aim-
ing at.

Mr. Goswami of the Janata Party mentioned
some figures about which I think, he seems to
be slightly confused because the figures
which he quoted are not correct. He said that
the total freight carried in 1980-81 had fallen.
You see the thing is.

SHRI BISWA GOSWAMI: It is in the
Economic Survey Report of 1980-81.

SHRI MADHAVRAO SCINDIA: The
thing is that there are two ways of computing
freight carried. One is the total freight carried
and the other is the revenue earning freight
carried. Suppose the revenue earning freight is
x amount and then we carry about 27 million
tonnes for own use, then the total amount
becomes x ylus 27 million tonnes. Now, if
you quote for one particular year the total
amount and for the other year the revenue
earning amount, then naturally you are going
to show a dip in the traffic. I would like to put
the record straight. I would like to quote the
figure for 1976-77. 239 mifiion tonnes were
carried. In the first year of the Janata party's
rule. i.e. in 1977-78, it fell from 239 to 237,
the next year from 237 to 223 and then next
yea, from 223 to 217. Then, in spite of the run
down .situation which was Inherited by my
hon. senior former colleague, Mr. Ka-
rraalapati Tripathi in the flrst year of the new
Government, we went up again from 217 to
220. So, actually
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it did not fall. Then from 220 to 245, and to
256, 256 to 258, then to 264 and now from
264 the record this year hopefully would be
of over 280 millions tonnes. So, there has
been a constant increase. I would have also
liked to quote the revenue earning traffic. But
I think I have made my point

Mr. Matto talked about these appro-
priations having come after 2 years. This
refers to the excess expenditure over the
amount granted for the year 1983-84. As has
been pointed out, the accounts for this year
are cVosed towards the end of 1984 and after
the verification by the Auditor General, the
withdrawal of the excess amount is now being
regularised by Parliament as recommended by
the Public Accounts Committee, 17th Report,
1985-86, laid on the Table of the House in
November 1985. Therefore, this is a
constitutional process we have to go through.
Probably in consultation and cooperation with
all these other agencies we can try and see if
we can speed v~ the process.

Similarly, Mr. Goswami talked about the
Janata party's surplus budget. I am very glad
that my hon. friend, Mr. Desai, has very
clearly exposed it. It is very easy to present
surplus budgets if you are going to freely dip
into the Depreciation Reserve Fund and have
an internal resource generation of a very very
small amount. I stand to be corrected because
I don't have the figures. From my memory I
can say that in the first year oi the Janata rule,
about Rs.' 140 crores was the contribution to
the D.R.F. which is approximately between 2
or 3 per cent of the capital at charge at that
particular time. It was less than 3 per cent.
Next year was not much better. Next year also
it was 220 crores which is also about 3 per
cent of the capita'! at charge at that time.
Now, it is 1250 crores which is 12 per cent.
We could have easily said: All right, we are
not going to raise it to Rs. 1250 crores. W>i
could have kept it at 300 crores and we could
have shown another 1000
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erores as surplus. There is no point in juggling
with these sort of figures and trying to make a
fool of everyone because the people in this
world and especially in this country a enbghyl
intelligent beings. They are people with an
intellectual capacity which, surpasses most
countries. We are second to none. The Janata
Party learnt this from bitter experience.

SHRI BISWA GOSWAMI: The hon.
Minister wants to take cover. All right, I
admit. But for how many years was the Janata
Party in power?

SHRI MADHAVARAO SCINDIA: Now, we
are also going in for various luel saving
measures for high speed diesel oil. For some of
our diesel locomotives, we have imported fuel
efficiency kits. There are other measures which
we hope to adopt them in the Indian Railways
for fuel economy. Similarly, we want to improve
our ' electric locomotives, bring in new traction
motors, thyrister control and convertors.
Similarly, we want to bring in microprocessor
control so that the adjustment of speeds for fuel
optimisation is not manui. It is left to a
computer. And. therefore, every last litre of
diesel and oil is utilised to the best extent
possible. Similarly, there is improvement in
coaches a" I do not want to go aU through this
because I have already covered this in my reply.
And the same thing applies to wagons. We are
also bringing in microprocessor based computer
systems in diesel and carriage and wagon repair
depots. This will give a much better management
information system regarding maintenance of
these locomotives. And to start 'with, at least one
majoi” diesel shed on each Zonal Railway will be
provided with the microprocessor system.
Already the Northern Railway has started and we
will be going to the other Zones aiso. Similarly,
it is proposed to try out a pilot scheme for
microprocessor based maintenance management
system in a maior waeon depot at Mu-arai and a
major carriage depot at Bombav Central. About
imorove-ment in the Inventory Turnover Ratio,



283 Appropriation
[Shri Madhavrao Scindia]
I had already made a mention, In 71, it was
77 per cent, coming down to 36 per cent on
31st March, 1985, and we hope to improve
it further to 27 per cent by 1989-90.

Sir, about the condition of coaches and
wagons, Mr. N.K. Bhatt in the general
discussion mad, a mention of this and Shrj
Mishra had also mentioned i'-We ar, certainly
doing our best and by bringing i, new coach
technology we hop. to have also a more
durable coach. In the meanwhile, ag Members,
are aware, we are trying to do our best within
the resources available and within the facilities
available to improve the internal ' conditions of
coUche, so that t'ne travellers travel in more
comfort. And as you know, Sir, all new second
class sleeper coaches ar, provided with
cushioned berths. . There have bee, persistent
demands that similar cushions should be
provided on such of those sleeper coaches
Which had been manufactured in the past
without cushions. And as a measure of
providing increased comfort to long-distance
second class passengers, we have now decided
that such of th, sleeper coaches which! do not
have cushioned berths, will be provided jwith
cushions when such coaches go through bas,
repair workshops for periodical overhaul. It is
hoped that this provision for the entire fleet
would be completed within two to three years.
As each goes in for ROH. it will have cushions
on the sleepers.

Sir, there was a mention made by hon. Shri
Desai and hon. Shri Dhabe about the scheme
for Rail Travellers' Service Agents. I feel that
this requires a clarification. I would like to
spend a few minutes on thig because it has been
the practice o, the Indian Railways for the last
several leaders to authorise certain reputed
tourist agents to keep a limited stock of upper
class railway tickets with them and issue them
to their clients ,nd to secure reservation for
their clients from the reservation offices in the
normal course at th; railway reservation coun-
ters. For this purpose, agreements were
executed between the Railway authorities and
the  agents concerned.  As far as
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second class passengers are concerned,
ther* was no system of dealing through any
authorised agents and the system of 'authorised
tourist  agents, mentioned above, was not
extended to second class booking or reservation
bee/use it was felt that since the booking
and reservation in  second class  was
on a verylarge scale and related
to more vulnerable sections of the
society,  the operation of tourist travel
agency system for second cfas, could lead to
mal-practices at the cost of the  bonafide
second class passengers coming from a
vulnerable section (f society, it was, however,
noticed “cently that some unauthorised partie,
were  purchasing railway tickets including
second class tickets unde, fictitious names
and selling them to others at a premium.
Therefore, in order to prevent such
malpractices, the Indian Railways Amendment
Act, 1982 was passed in May, 1982
prescribing  severe penalties for any person
carrying  on busines; of procurement and
supply of railway tickets unauthorisedly.
The Act was, however,challenged by some
parties in the Supreme Court. The
Supreme  Court, while upholding th,
constitutional validity f the Act, observed
that ,n agency has to be devised to cater to the
need; of second clas; passengers which can
render service in this behalf.  The 'agency ha
to be subjected t, strict control and regulatory
measures. They, however, directed t'ne Railway
Board t, prepare a scheme for recognising
travel agents catering to the needs of the second
class passengers with sufficiept control
oyer their activities 'and put it before the Sup-
reme Court. And in pursuance of the
directive given by the Supreme Court, ,scheme
styled as "Authorisation of Rail Travellers'
Service Agents Rules, 1985" wa,
accordingly framed in consultation with the
Ministry of Law, and was shown to the
Supreme Court 'as well. It wag noti. fied in the
Official Gazette o, the 5th December.
1985. It will thus be seen that the scheme for
rail travellers' service agents ha® been
introduced not suo motu bv the railways  but
asa result of the directive by the Supreme
Court. And X can, however, assure the
House  th possible safeguards are being
incorporat-?d in the scheme to prevent misuse
ane?
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malpractices like cornering of seats and
sale at a premium etc., which the Supreme
Court has tasked us to guard against. The
hon. Court's direction will be honoured in
letter and spirit.

Sir, 'hon. Mr. Yadav had talked about
rail over-bridges in Patna. There are three
projects of road overbridges. Since he is
not here, I will request hon. Mishraji to
communicate this to him. The Railways
'are to construct t,. nain over bridge acros,
the tracks and the approaches are to be
constructed by the Stote P.W.D.

Now, the railways portion of work at
Rajendranagar h'as been completed on 15th
January, 1986. As regards Yadpur and
Chitkora, the railways portion of work are still
in progress and the target for completion is
31st December, 1986. Adequate outlays have
been provided for this work in thi; Budget.
But the progress of PWD work on he road
bridges i ex- j tremely slow. In the case of
Rajendranagar, only 40 per cent ,o the work
has been done. In t'ne case of th, othe, two, the
work has not yet been commenced by the
State P.W.D., while we are completing it by
December 1986. 1 had taken up t+ie matter
with the hon. Chief Minister ! and 1 will
request the hon. Members also to try and
pursue this.

Mr. Jagdambi Prasad Yadav had also
mentioned, I think Mr. Ramanand Yadav had
also talked about this, about the Jamalpur
workshop. We have plans to establish
facilities for manufacture of 140 diesel hy-
draulic cranes, periodic overhaul of in
locomotives of 20 locomotives per month and
POH of diesel locomotives of 4 locomotives
per month. In addition to the above, the
workshop manufactures various other items.
It is proposed that the periodic overhaul
capacity of diesel locomoti will be stepped up
to six locomotives per month. There has been
no reduction in staff strength certainly in the
last five or six years. On 31st March 1980
there were 13,725 men, on 31-3-1981 there
were 14,053 men and on 31-1-1986 thera
were 14.000 men. So, there will be no
reduction
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and we are seeing that the workshop is kept
busy and that the capacity is not left
unutilised.

Hon. Members from Gorakhpur and that
part of the State of Uttar Pradesh had
mentioned about some facilities that they
required. There is already a direct train
between New Delhi and Gorakhpur and the
Jayanti Janta is also there. But it is very well
known that it suffers from tremendous over-
crowding. Now, that we are proposing to do
is, that we can have two diesel engines on the
train and attach four coaches or more to
Jayanti Janta and try to ease the overcrowding
a hit. Between Delhi and Lucknow and
Lucknow to Gorakhpur there are already
various trains.

SHRI MAHENDRA MOHAN
MISHRA: What about Assam Mail?

SHRI MADHAVRAO SCINDIA: The
Assam Mail does not exist any more. I am
sorry. One hon. Member had referred to the
fact that we are not encouraging the small
scala sector. I am happy to inform him that
the amount of orders placed in the small scale
sector have gone up in this year as compared
to the last year, 1984-85 by 40 per cent, and
constantly it will be our endeavour to see that
they are patronised to the maximum extent
possible but keeping quality control in mind.

Mr. Aruna, though he is not here, talked
about the integral coach factory. We have
increased the capacity three-fold from the
original 350 it is proposed in the next two
years to raise it to one thousand coaches per
year, at a cost of Rs. 37 crores. The capacity is
going up but the staff strength of the ICF is
over 15 thousand men and already handling
one thousand coaches. The whole unit may
suffer from the efficiency point of view. It
may be better to set up several units of one
thousand instead of just one unit of three or
four thousand.
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Therefore, in that context this decision
has been taken to set up a new coach factory
and the location has been decided as
Kapurthala.

The rapid transit system of Madras had
exercised the minds of some hon. Members
from Tamil Nadu. As I said, a total of Es. 90
crores has been allocated to Metropolitan
Transport projects out of which Rs. 84 crores go
to Calcutta and out of remaining Rs. 6 crores, as
much as Rs. 4 crores went to Madras Rapid
Transport. I do feel that this is not enough. But
we are so short of funds that I cannot see a
wayout. As I suggested in my reply to the
general budget that | we should go in for this
consortium idea and pool the resources of
various agencies, local, State and Central, and
then try to work out som? way by which we can
expand the metropolitan transport system.

Mr. Jagesh Desai talked about Mankhurd-
Belapur being allotted only Rs. 10 lakhs. V
would like to assure him that this does not
mean that we are going to ignore this work.
This is a commitment which our Prime Mi-
nister has given to the people of Bombay and
it is not only our bounden duty to safeguard
the interest of Bombay, but what is
uppermost in our mind is that we must fulfil
the commitments given by our Prime
Minister. It is our duty and our job now to
see that it is completed. The areas of
operation have been divided. Certain areas of
operation are our responsibility, the
responsibility of the Railways and certain
areas of operation are the responsibility of
the State Government through their local
ageneies. What is falling under the Railways'
purview are things like car-shed, rolling
stock and these will come after construction
of the basic infrastructure has gathered pace.
So, in the subsequent years, when it comes to
providing funds, we will provide adequate
amounts. At present, then; is no point in
having rolling stock if we do not have the
track or the bridge. So, this is only a nominal
or a token amount but as and
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when the, time comes for us to provide funds,
we shall certainly do so. The commitment of
our Prime Minister, our leader, is sacrosanct
for us and we will ensure that this is done...

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): About the earth
work, Maharashtra Government has suggested
to take up employment guarantee scheme. And
about the other thing, to instal the capacity, we
are going to sell bonds. Do you accept this
scheme submitted by Mabharashtra
Government.

SHRI MADHAVRAO SCINDIA: 1T am
coming to earth work.

Sir, Gujarat is facing severe shortage of
water. Last time, Jabalpur had faced it and we
had sent a rake to Jabalpur. This time we have
inducted three rakes for carrying water in
Gujarat area so that we can make our small
contribution. And also about movement of
fodder, we are moving as much as almost
2,000 wagons loaded with fodder to Guiarat.
So, both the fodder and the water angle will be
met and this aspect will not be lost sight of.
Though this point has not been raised by any
hou. Member, but I felt we should express our
concern for that area. Then, to Gujarat there
has been increase in the salt movement of
approximately 10 to 15 per cent.

Similarly, I would like to mention about
loading of foodgrains, which has also gone up
during the 11 months of 1985-86. It is
1.76 million tonnes more than t'h, target.
The target was 22.0 mTHTon tonnes and for
the whole year it is expected that it will be 1.8
million tonnes more than the target, and 3

million tonnes more than last year.  Average
loading also has gone up. Sponsored
foodgrains by Northern Railway

particularly has been an all-time high. Actual
figures of daily average loading  are
15715 wagons  during December 1985,
1589 wagons during January 1986 and 1822
wagons during February 1986. This is an all-
time record. Never has there been loading of
1822 wagons of foodgrains in the past. It
is an all-time
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record. Bottleneck for movement to North
Eastern States have been completely removed.
That is another area of concern for us, where we
are trying to see that their interest is catered to.
This bottleneck has been removed and
movement of foodgrains has been made free
depending upon release of wagons at the
terminals by the Food Corporation of India.
There is no shortage of foodgrains in the North-
Eastern Region and we can move still more if
FCI can release the wagons. They have some
problem in regard to godowns and trucks, some
shortage. But from our side, we wih not be
lacking in our eflorts. Hon. Member, Shri
Basumatari, has talked | about the North-Eastern
Region and we are, certainly, paying as much
attention as possible, again within the
availability of resources. This year's allocation
to new lines and gauge conversions has gone up
by 8 per cent and the allocation for other Plan
heads like traffic facilities , bridge-work,
signalling and  telecommunication  and
workshops has gone up by about 14 per cent.
But this is a continuing process. We are also
looking at the residual work in connection with
the New Bongaigaon-Gauhati line and the
container depot in Amingaon. There is one
other important project under execution, a rail
bridge across Brahmaputra near Tezpur. I have
visited the site a few months ago. The team
involved in this work is doing excellent work
and the project has made good progress. I think,
it wil'i be possible to complete this work
sometime in 1987. It is a very massive project.

Talking about the offer by the State
Government for earth-work etc., this sounds
easy to accept. But when you go into it, you
will find that this earth woTk etc. is normally a
very smaft fraction of the total project cost. If
we accept it, it will come to about two to three
per cent. What is going to happen, once the
earth work is completed. If nothing else is
done, the whole money is wasted. It is better
for the State Governments in such
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cases to concentrate on the bu&ding of talabs
or tanks, in building up the infrastructure like
rural roads etc. rather than putting the money
on earth work for the railway track, which
constitutes only two to three per cent of the
total cost. Apart from that, there is also a view
taken by the Finance Ministry that this would
mean diversion of resources by the State
Governments meant for something Ase. Also,
when well-endowed State Governments make
these offers and we start accepting these offers,
then, there would be imbalance in favour of
those State Governments as far as railway work
is concerned and those who are not that well-
off would not be able to give us this offer.
These are all the factors which go into this. Of
course, there shouid also be a strict watch on
the quality of work which, sometimes, is found
lacking.

SHRI VITHALRAO MADHAVRAO
JADHAV: What is the alternative?

SHRI MADHAVRAO SCINDIA: Many
hon. Members have talked about railway
development plans and States being ignored. 1
would request hon. Members that Railways are
one area where We shouid be national in our
outlook. The operational requirements are such
that Railways cannot just say that so much is
allotted to Madhya Pradesh, so much is allotted
to U.P., so much is allotted to Tamil Nadu.
There may be a line running through an entire
length, which is required. A particular area may
not have a line which is operationally not
required and it is not in the national interest to
give priority to that. Therefore, just because it
happens to touch on'iy 20 miles through a parti-
cular State, it does not mean that enough is not
being allocated. I hope, you understand what I
am trying to say. We should have a national
perspective. We should look at the Railways as
a national enterprise and we shouid not get
involved in such statistics as far as this is
concerned.

Very briefly, I would like to mention about
staff matters. There has been a
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sea-change in the attitude. They are working like
a team. Our greatest asset is the human asset and
human beings are not like machines. Therefore,
to get the best out of the human asset, we should
build up a congenial atmosphere. Apart from
looking to their conditoins of work, emoluments
and all that, there is another aspect to this human
asset. It is your sports, your cultural
organisations, the environment in which you live.
Therefore, special emphasis has been given to
sports in this particular programme. We took part
in 27 nationa-i championships and we won 12 out
of these 27. In the World Railway
Championships, we have won several titles. In
order io give fillip to sports at the grassroots
level, inter-Railway Championships at the junior
leveV have been started in athletics, hockey,
football and volleyball for the children of
raftwaymen. Apart from this, incentives to
sportsmen have been streamlined and liberalised.
There is a cash j award of Rs. 500/- each to the
national winners and the period of absence of
railway sportsmen attending coaching camps up
to 30 days before National Championship and
participation in national championships as well as
j sexected events is considered as on duty with
attendant benefits. The minimum period of
service to be considered for grant of out-of-turn
promotion has been reduced from 5 to 3 years
and the quota for the yearly J intake of sportsmen
in higher grades °s also now higher. A package of
incentives is being introduced for deserving
coaches in the current year— I do not mean the
railway coaches, but coaches for athletes and
sportsmen.—including suitable cash awards for
the best coach nominated for the vear.

I have just been passed a message by the
hon'ble Member who is occupying a large part of
the bench where I am that all the Members in the
Lobby want to go home and they say "why is
Rajdhani stopping at every station?". So I shall
round off what '
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was meant to be a very brief reply by just
saying that I would like once again to thank
all the hon. Members for the support that they
have given and for the constructive criticism
that they have extended to us. This is the
spirit in which we accept it. There has been
an attitudinal change and there will be an
attitudinal change. I think the Indian is, from
the character point of view, a highly
emotional, highly sentimental person. This is
something which we ali value. I think the
attitude that we have tried to get across is that
if you have made a mistake and own up to it
and apologize, 1 think the Indian will forgive
you a thousand mistakes if you are prepared
to accept it and if you are prepared to
apologize and declare that you have made a
mistake.

We have our failings. We are doing our
best to improve upon them and we jusf ask
for your patience and for your forgiveness for
our lapses. There is great scope for
improvement even now and we are doing our
best to see that the entire scope for improve-
ment is tapped and that we improve even
further. But as I said, we care, the Indian
Railways care for the people, the Indian
.Railways care for the Indian citizen. We may
fail, but we care. And this is the attitude that
we are trying to exhibit. We do have our
failings but please don't doubt our honesty of
intentions and honesty of purpose.

Thank you very much
N TR T AW
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There is no point of order involved
in it
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Please talk to the Minister afterwards.

Ht CHEE WEW . J-EIEE

qiT § W I AL qgEw A €. . .
THE VICE-CHAIRMAN (SHRI PAWAN

KUMAR BANSAL): Not now. Mr.
Bhardwaj, not now. Nothing will go on

record. I shall first put the Resolution to
vote.

The question is:

"That this House approves the
recommendations made in paragraphs 10
to 13, 15 and 16 contained in the Third
Report of the Railway Convention
Committee, 1985, appointed to review the
rate of dividend payable by the Railway
Undertaking to General Revenues as well
as other ancillary matters in connection
with the Railway Finance and General
Finance, which was presented to th,
Parliament on the 21st February, 1986."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): I shall now put the
motion  regarding the  Appropriation
(Railways) Bill to vote. The question is:

"That the Bill to authorise payment and
appropriation of certain rums from and out
of the Consolidated Fund of India for the
services of the financial year 1986-87 for
the purposes of Railways, as passed by the
Lok Sabha, be taken into consideration."

The motion was adopted.

e
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THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): We shall now take up
clause-by-clause consideration of the Bill.

Clauses 2. 3 and the Schedule were added
to the Bill.

Clause 1, the Enacting Formula  and lhe

Title were added to the Bill.

SHRI MADHAVRAO SCINDIA: Sir, I
move:

"That the Bill be returned."

The question was put and the motion was
adopted.

THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): I shall now put the
motion regarding consideration of the
Appropriation (Railways) No. 2 Bill, 1986 to
vote. The question is:

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1985-
86 for the purposes of Railways, as passed
by the Lok Sabha, be taken into
consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): We shall now take up
clause-by-clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

SHRI MADHAVRAO SCINDIA: Sir, I
move:

"That the Bill be returned." The

question was proposed.

SHRI GHULAM RASOOL MATTO: Sir,
I have a point... (.Interruptions) Sir, I have an
important point for the honourable Minister. I
do not want to tax him more. I would request
him to keep in mind Jammu and Kashmir
That is all.



295 Appropriation

THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): The question is:

"That the Bill be returned."
The motion was adopted.

THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): I shall now put the
motion regarding consideration of the
Appropriation (Railways)' No. 3 Bill, 1986 to
vote. The question is:

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
for the purposes of Railways during the
financial year ended on the 31st day of
March, 1984 in excess of the amounts
granted for those services and for that year,
as passed by the Lok Sabha, be taken into
consideration."

The motion was adopted.

GMGIPND—LS 11—213 RS—24-10-36 —400.
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iW. VI.UiL-t~HAIKMAIN  (SUtU
PAWAN KUMAR BANSAL): We shall now
take up clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and the Schedule were
added to th, Bill,

Clause 1, the Enacting Formula &"d the.

Title were added to the Bill.

SHRI MADHAVRAO SCINDIA: Sir, I
move:

"That the Bill be returned."

The gnestion was put and the motion HAV
adopted

THE VICE-CHAIRMAN (SHRI PAWAN
KUMAR BANSAL): The House is now
adjourned till 11 A.M. on 20th March, 1986.

The House then adjourned at
thirty-eight minutes past six of the
clock till eleven of the clock on
Thursday, the 20th March, 1986.



